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1, eiriginal App1icti0fl 	
jai 

2. MI soat It I u n N a. 

3— ContemPt 1atitiOfl No. 

4. 	ie Application No 

Appli c 0nt (S) 

	

RespondafltS 	C1r 

	

p 	.. 
 

Advocate for the ResoonC1ari(0) ........ . . . . . . . . . . .. .. . , . 

4. 

the iegIstry 
the TrJUfla- 

of 
---- 

31.5.2306 Present:The Hon'bl.e Shri K.V.Sachidanandan 
ims apphcation Is in form Vice-Chairman. 

is fiIedC 	F. /- 	I The app:!,icant, 	was transferred to dcpr 	.. 

-- 

• 

- 	! KY-I, 	Agartala, 	State 	of 	Tripura, 

...................... Dated thereafter he was transferred to ONGC, 

Agartala where he has been serving till 

Dy. 	

* 
date. 	As per 	the 	transfer 	poi. Icy 

guidelines, the applicant is entitled to 

his choice station posting since he has 

conleted three 	years 	of 	service 	in 
tE.Region. He has made application for 

ransfer 	in 	the 	prescribed 	format 	on 
S  

p7.3.2006, which 	has 	already 	been  

iorwarded to the concerned authority. 
When the matter came up for 

1 -'
dm{sion Mr.N.Chanda, learned counsel 

¶Peared 	for 	the 	applicant 	and 
hf. P1. K.Mazumdar, 	learned 	Standing 

/ 	 cii 	
cunsel represented the KVS. Plr.Mazumdar 

p'ays time to get Instruction on the 
) 	T'' 	sbj act. Issue notice to thL.7. ondents 

J Post the matter on06. The 

Snding counsel. will obtatruction r • 	by the next date. 

'P4 / / b 	. 

Vice-Chairman 



/ 
041k. 127/2006 

A 	/ 

26. 06.2006 

N4ic 	-r C5Q57. 

(9k ü jJQcz 	
mb 

e Fk eL 

Post on 19.07J2006. 

—: 
jirman 

19.7.2006 

9c 

Mrs .0 .Dutta • learned counsel 
submits that Mr .M.Ch!inda, learned coun.. 
se]. for the applicant could not presenV 
today due to personal inconvience and 
hence sought for adjournmt. 

post on 9.8.2006. / 

vice-chairman 

kc 	k 

L 
bb 

09, 08. 2Oo Post on 23.08.2006. 

114V ~~ 
Menber 	 Vice.. Chal 

)k 
1 

31.S.• 	Mr.S.Nath osunsel f.r th e 
applicant has sunitta that 

• 	Mr.M1Cazumdar learned cenneel 	r 

fèr the respendents has some p.reenal 
diffioulty and ha 1 net attend the 
Court t*-day. Pest the iaatter on 

Ia 

18.9 • 2006 	Mr .M .K .Mazumdar, learned Standing 
counsel tor

Xl~ 

 VSsumits an order 
dated 27.6 , 	and subrni tted that 
reUet has already been granted to 
/_ 

"the applicant. Copy;of the said order 
is kept on record. Counsel ror the 
applicant wanted to  te instruction 
or disposal. Post &i 21.9.200. 

2t 

vice-th airman 
IM 



O.A.127/2006 
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21.9.2006 	post the matter on 14.11.2006. 

Vice-Chairman 

- 	
bb 

14. 11.2006 Presant: Hon'ble Sri K.V. Sacbid8nandan 
Vic a-Chairman. 

L)k 1L 

-L 

Post on 28.11.2006 along with M.P. 

118/ 2006. 

Vice-Chairman 
/mb/ 

29. ii. o 	Jttgment delivered in open Court. 
Kept in separate sheetsj Appilcatian 
is cisposed of. 
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CENTRAL ADP4INISTRATIVE TRIBUNAL GUWAHATI BENCH 

(O,A.N0r127 of 	2006,) 

DATE OF DECISION: 29.11.2006 

Shri PTHKumar 	 APPLICANT 

ADVOCATEFOR THE 
Mr.M.Chanda 	S 	 APPLICANT(S) 

- VERSUS- 

Mr.M.K.Mazumdar,KVS 
ADVOCATE FOR THE 

RESPONDENT(S) 

HOV BLE MR.K .V SACHIDANANDAN, VICE-CHAIRMAN 

Whether Reporters of local papers may be allowed to 
see the judgments? 

To be referred to the Reporter or not? 

. Whether their Lordships wish to see the fair copy of 
the judgment? 

4. 	Whether the judgment is to be circulated to the 
other Benches? 

judgment delivered by Hon'ble Vice-Chairman 
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CENTRAL ADMINISTPATIVE TBJBUN.AL, GUWAHATI BENCH 

Origina Application Noi 27 of 2006 

Date of Order: This the 29 Day of November, 2006. 

HONBLE MRKV.S.ACHJDANANDAN, V1c-C'.WRMAN 

Shri Pillala Tirumala Harish Kumar, 
S/O.Shri P.Lakmanamma, 
Working as TG.T(SST 
Kendriya Vidyalaya, ONG.C. 
AgartalaTripura-799014. 	 Applicant 
By Advocate Mr.M.Chanda, Mr.S.Nath. 

-Versus- 

The union of India, Represented by Secretary to the 
Government of India, 
Ministry of Human Resource Development 
Govt. of india, 
New Delhi-I 30001. 

The Commissioner, 
Kendriya Vidyalaya.Sangathan, 
1 8Institutional Area,, 
Saheed jeet S.ingh Marg, 
New Delhi-110016. 

The joint Comm Issioner(Mmn) 
Kendriya Vidyalaya Sangathan, 
18,Institutional Area, 
Shheed jest Singh Marg, 
New Delhi-I 10016 

The Grievance Officer. 
Kendriya Vidyalaya Sangathan, 
1 8,In stI tu tIon al Area 
Saheed Jeet Sin gh Marg, 
New Delhi-1100016 

The Principal, 
Kendriya Vidyalaya, O.NG.C. 
Agartala,Tripu ra-79901 4. 	 Respondents 

By Advocate Mr.M.K.Mazumdar, K.N.S. 

L 
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ORDER (OJAL) 

K.V.SACHIDANANJ)AN,V.C. 

The applicantt is presentiy working as Trained Graduate 
Teacher (for short TGT) at :K..V.Seiva. Being aggrieved by the impugned 
order dated 16.04.2003 he has filed this O.A. seeking for the following 
reliefs- 

"i .The Hon'hle Tribunal be pleased 
to direct the respondents to consider 
choice station posting of the 
applicant in terms of the option 
dated 27.03.2006 exercised by him 
for his choice posting either at any of 
the Kendriya Vidyalaya situated in 
and around Visakhapatnam or at 
Srikakulam in the light of the Govt. 
of India's circular dated 
12.06.1997,23.08.2004,14.12.1983,0 
I .12.1988,22.07.1998 as well as 
transfer policy 2006 issued by the 
KVS. 

2. That the Hon'bie Tribunal be pleased 
to direct the respondents to allow 
the applicant to continue in the 
present place of posting till 
consideration of choice posting as 
indicated in prayer No.1" 

I have heard Mr.M.Chanda learned counsel for the apJicant and 

Mr.M.K.Mazumdar, learned counsel for K.V.S. The respondents have filed 

their written statement. When the matter came up for hearing the learned 

counsel for the respondents has submitted that vid e order dated 24.7.2006 

the relief has been granted to the applicant and he has been transferred to 

K..VVIshakhapoahiam, Nausenahagh. Copy of the order submitted by the 

learned counsel for the respondents he kept in records. MrM.Chanda 

learned counsel for the applicant has submitted that the main relief has 

already been granted and he has no objection for disposal of the O.A.. 
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The O.A. is accordingly disposed of. There will be no order 

as to costs. 

(K.V.SACFIIDANANDAN) 
\?ICE-CI3AIRMAN 

LM 
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Kendriya Vidyalaya Sangathan 
Regional Office-Slichar 

Silchar-788001, Assam L 	
Hospital Road 

03842-234009 (Fax/Tel) 
26 1784(AC&AO),245737(EO&AAO) 

Ref. No.F .4-1/2006-KVS(SR)/ 
	 Dated: 24-07-2006. 

SPEED ;OST 

To 

The Asstt. Commissioner 
Kendriya Vidyalaya Sangathan 
Regional Office. 
Guwahati. 

Sub: O.A. No. 127/06 field by shri P.T. H. Kumar, TGT(S.St) K.V. 
ONGC Agartala before the Hon'ble CAT, Guwahati. 

Sir, 

In continuation of this office letter of even no dated 23.6.06 on the 
subject cited above, I am sending herewith the Parawise Comments received 
from the KVS, HQ, New Delhi in the OA No. 127/06 filed by Shri P.T.H. 
Kurnar, TGT (Sos. St), KV, ONGC, Agartala. 

A 	copy 	of 	the 	Transfer 	Order 	No. 	F. 	4- 
l/TGT(Sos.St)2006/KVS(Estt.II) dated 14-7-06 vide which Shri P.T.H. 
Kurnar, TGT (Sost. St) has been transferred to 1KV, Vishakhapoatnarn, 
Nausenabagh is also enclosed for information. 

Kindly arrange to handover the above papers to Shri M. K. 
Mazumdar, KVS, Standing Counsel for filing counter affidavit immediately. 

Yours faithfully, 

Enclo:As above. 	
(M.RADHRISHNAN) 

ASSISTANT COMMISSIONER 

Copy to: 
• 	

K. Mazumdar, Advocate, Khetra Ktir, Lane No.4, 
Pahartali, Kalapahar, Guwahati- 1 8(Assam) - for information. 

2. Dr. V. K. Gautarn, EO (L&C), KVS, Fqrs., New Delhi for his 
information with reference to his l&ter No.F.19-170(13)06-
KVS(L&C) dated 1 3-7-06 

ASSISTANT COMMISSIOINER 



	

• 	TEL - HO. 	 * 

?11'' 	
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FAX 

(erm KEVISANG" ' 	 - 	

27649 
27897571 

Tr 	27847249 

Kendriya Vidyalaya Sangatlian 
27840154 

HYDERABAD RG1ON 
- tOO OO 

PCKET1  SECUNDERABAD - 500 009, ANDHRA PRADESH 

q 	• o, 
i'.14.ijÔKVS(R)/ 	 S 

1i.. 	
. 	 . 

I hc MS3Rtflt 
Kirndriya .nid3)'a Sanathi 

su 

SubjCt 	M.A 'I1C4 by Sr l'.T li Kutr TCfl(SO St.) a G.'%IMI Cowl - reg.. 

Sir. 

Wth 	
to your teIepkOfl1 convCfLtiOfl 	adit 	vcutOi 	of 

'roT(So.St , ) as desired y your advOatC the vacafl 	o.1:oT(So.st.) 
in the KVs at 

Visap$" 	SrtkzkUth1', 	
and ONGIC R&jahfllUflY arc furnhCd 

below:- 

• :.. 	
- 	•- 	 --•-' 	 -•• •- - 	- 

SLNO, Name 0IKV 	
No. 0çpotvct 	Remarks 

...................
ovAcAN  

6 	lU1M t 	
VACAN( 	- - 	- 

	

A1tU 	
-- 	cL - 

Yourn faithtuli, 
/1 	

g 

• 	. 	.., 	

. 	/ (C. NEELA) 
oFI ASSISTA' COMM1SSIO 



	

GtFi 	
ISTRA TVE TRI 3JNAL 

(3jWAMAT1 BNGH: 

Oz  jNAL APLGATI 

i; a) Name of the pp1iC3t 

b() espond3nt5 	Unl°fl of Thd±a & Cr s 

c) No. of 	i±cnt(s) :—  

2 Is the application is the .roper form 

hethe name & desriptiofl and 

	

	
ii papers b n addr5S. of the  

1C ,54 +ile : Yes/ 
furfliSea in  Cou 

Has the applicat 100 bn dully signed and varifi 	: Yes 

sigflc 
Have the COPiEs duly 	: Yes 

Have sufficient number of copies 
of the appliCCtlPfl been filed Yes/ 

hethe all the annXUr p arties aro impleaded :Yasf e 	e  
Whether English translti0fl of ducuments in the engU3gs 

 

9, Is the eppliC3t00 is in time 	
Yesf 

l. Has the Vakalatn3mM0m0 of appearance/th0n153ti is filed :Ye5/ 

11. 	
R 51 —  

Is the a 	3 ppliC0 by iO/F0r s: 

ion  
'12. Has the 	

is maitafl3b1e 	YeS/ 

13. Has the mpugn:d order original duly attested been 
	: yN 

1. Has the ligiblG copieS of the nneXUre5 dully 
attSt 	filed Y/ 

15, Hs the IndOX 
of ducumentS bean filed all 3v

3ilable Yes/ 

Has the reiCl number of 0nvol0Pd bearing full addres5 of the 

respondentS been filed Yos/ 

Has the declaration aS 
required by item j7 of the form 

18, Wheth the relief sought ft ariseS out of the single : Ye/ 

i, hethe the jnterim rolief is prayed for 
 

2. In eaSC of 
cond03t00 of 

delay is filed is it 5upported :YeS/ 

'ietheT this CaS° 	be heard by Single 

Any other O tht 	 * 

RCSU1t of the SrutiY with 	
tial of thQ crtiflY clerk th 

application is in order 

j!;  W;~tq ~~,~FCZR J) 
	 UjTyy jj,  Ez  GIStRAR 

I 
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T TTIT r1ThTTn  AT A TfTTC9T A T'TtJ T'T)TT)TThT AZ 
t. L''4 I I IL 	 I I%L1L tLJ1VIII I 1. I'Ltt I 1. 'V L I jjj  'J 1 14 tiLe 

GUWAHATI BFNCFF GUWAHATI 

(An application under Section 19 of 'Inc Administrative Tribunals Act, 1985) 

% . 	/2OO 

Shr Pillala Tlrima!a Hajish Kuinar 

-v&- 
Unkrn of India and Oth'rs. 

LIST Of OAThS AND SYNOPSIS OF THE APP LICATION 

1604.20413- Applicant while working at KV II.N SB Visakahw.atuam he was 
transferred and posted to KV- L Agartaia th the stale of Tripura in 
piihnc irterst Appncint 1cSintd at Agirf'th on 02 o 0 
ne was further transferred to Ic. V 0 N G C Aai tala wrere he is 
working till date. 	 (Annexure- I) 

SJJ%) 	X\1LS.4J1Y 	V I.LV ata y  f.t 	 LIL1L iS&s.t .LLVV 	LLa1Li.
14 — 

guideline, as per the clause 14 and 15 of the said transfer policy 
uideiine applicant is entitled to a choice station postht as becawe 

he has completed 3 years of service in the NE Region. 
(Annexure- 2) 

2.01 2006- Applicant submitted several representations against his inter-
regional transfer addre'ssed to the Grievance Offlcer, New Delhi but 
to no result. Situated thus applicant approached before the T o  
Actalat at Agartala by filing Lok Actalat Case No 62/2005 wludi 

'h flI '. 	-i- 	 i- i-.-- L,-.. 4-L, VV 4t 	 JCZS.1. /i JiL .'.J.U.L.'J'J VV.LLL t 	 ...' 	 w? itL v 

the applicant and dispose of representation dated 12M7.05 but to no 
1e5uit 	 Aruiexure- 3) 

C4.0220O6- Applicant. submitted re 
afia 	$Sfli 11 	findjno ............. 

03.03.06 hut to no resuiL 

resentation endosing a copy of the order 
no result he sumttea a rernmaer on 

(Aimexure- 4 and 5) 

14.12.193, 01.12.88. 22.07.98- 	Govt. of India. Mhilstrv of Finaice. issued O.M. 
--IiA1')Q Al 1'QQ ThyOQ t4t 	JZ. 	 ., .L • .. . 	 . 	 LeLLe.LL. 	 i...e1. 

poth.tg to the Lentral Govt. -employees who are posted in NE 
. 	1.1iL...1TT7T.. 	..... 	.C•"f' 	 C ii.iJflI. OULSIUe uie Lr r*gKifl 'JIL VLL4)ItUUIt i 	.' 

cervk'.e in NE reion. The Present apphcant is also (.ntil1ed o the 
benefit of the aforesaid memoranthun, in view of the fact that the 
KVS is an autonomous organizatkn working under the Ministry of 

I 

: 
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• Human Resource DeveIopment under the Govt. of India. 
Annexure- 6) 

04.032 	an .005- Applict submitted representation addressed to the Grievance 
Officer, New fleThL wherein he stated that his wife is a Govt. 
employee of the  State of Andhra Pradesh and his 82 years old 

mother, 2 daughters are suffering much in. Andhra Pradesh, 

therefore he prayed br iflol e posflfl%' elmer at K. Visai..hr-itnuii 

or a.t K 1, Srii'aku.L'm, but o ro fesildt. He iis' subrtttct 
representhtlOns onO3.06M5 and 12.07.05 but to no result. 

(Annexure- 7 Series) 
27.03.2006- Applicant submitted his option praying for choice posting at K.V, 

D..i.i-.'.-l- 1 -'' 
¶ii,Il.r.i.uiOclLVL'ifl (u r. .'. 	 )L It. ,tatt.:.L UUtL 	 Si.t, tit.: 

lying vacant in 9 schools situated in and around VisakhapatlVam, 

the said option is still pending before the respondents for 

consideration. (Annexure-8) 

	

12.O6.i997 23.08.2004- 	Cot. of India issued Office Memorandums providing 

benefit of postin,g of husband and wife in the same sta don, 

V 	applicant is also entitled for posting at any of the Kcndriya 

Vi(A, aiaya of Visakhapatnam or Srikakulun as per provision of the 
.11..-I 	

.CiL.. 
,iUt,L .IYI Lt. '% LL ii iLL LCflTLZ %JI i.W 1.1 1LtpLt.:i jJUiLt.Y u1(uJ.LtLL UI we 

KVS. 	 V 	(Annexure- 10 &. U) 

Hence this Original Application 

P E. A? P F 5 

I 	That the I41 n bi!  Tribunal be pleased to direct the respondents to consider 

V 	
choice station posting of the applicant in terms of the option cVtated 

27.03.2006 exercised by him for his choice posting either at aiw of the 

Kendiiya Vidyahiya situated in and around Visakhapatnam Or . 

Srikakulam in the light of the Govt. of India's circular dated l2.0ô.l997 

23.08.2004, 14.12.1983, 01,12.1988, 22.07:1998 as well as transfer policy 2006 

issued by the KVS. * 

2. 	That the Hon'bie Tribunal be pleased. to direct the respoudenL' to tiiow 

the arpllcant to continue in the present place of posting tifi consideration 

of choice posting as indicated in prayer No. I. 

I 	Costs of the application. 

$ 

\ç J\  

2 

51- 



4 

4. 	Any other relief (s) to which the applicant is entitled as the Hon' ble 
m 4l . 	 ..-..- 	 - n ULLCLL 	a y 	JA . £J... aLL%.L PiOi. 

interim ordei ptaved foi. 

L)uring pende.ncy of the applications the applicant prays for the following 
.' 

£LLI I JLi. - 

That the Honble Tribunal be pleased to direct the respondents that the 

pendenc of this application shall not be a bar for the respondents for 

consideration 'of the case of the applicant for providing relief as prayed 

2.. 	That the Honble Tribunal further be pleased to pass an interim order 

clii ecting the resondents to allow the applicant to continue in his present 

place of posting till disposal of the Original Application. 



T?1 r1Tr1 	PT9 A 1 A F FTTTT 	TF TtI VTT)T TTT ti -e 111L 	LI.r%.L. t1.LJJ'VLIiI 	.irtii V L LIJtJ.LIttt. 

GUWAHAT! BENCH: GUWAH ATE 

(An aiplication i.inder Section 19 of the Adrninistmthe Trihun.1s Act1  1985) 

Title of th case 	 O.A. No 	 /2006 

Shri Pilkia Tirumahi Har6h Kumar Appikimt 

Ver'.r 

T.Thion of India & Ors. 	 Rispondents. 

INDEX 

SI. No. Annecare 	 Particulars 	 Page No. 

Apvlication 	 1-14 

2. 	- 	Verificaflon 	 __ -15- 
.3. 	1I Copyof theotheidatedió.04.2003.  

2 	Cony of the etret of the friv.- Iei 	 17 - 	----.-.-.. 
dated I403.06.  

 3 Copy of the order daed28.0L06.  
4. 1 	4 -  Copyofthe representationdated0402.06. i 

 5 i Copy of thereniinderdated 03.03.06. - 
 6 Copy of the extract of O.M dated 14.12.&, 

Oi.i2.Sand22.(J7.OS.  
 7 (Seric Copy of the rctrcntation dated 04.03.CLS. 4 	) 

03-0605 and 12M7M5.  
10, $ Copy of the option dated 27.03.06 
H of e-.<--,a- ct 'f KUS 
12. 10 Copy_oftheO.Mdated12.06.97.  

I 

Ii. inOo• 'jpv Oi LXLt 	.1V.I 	 JO.U' 
 

Filed By: 

— 

Date:- 	 Advocate  

/ 
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IN THE CEffRA,L ADff.NIS&TI\'E .IL!AL 

GUWAIFIATI BENCH; GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. ._J -? 1200o. 	
VV 	 V 

BETI'VEEN: 
• 	 - L. TT 	L Tff. 01111 r lusug Li I I11L r1an fl . &L1b1, 

5/0- Shri P. Laxinananirna, 

	

Worldng as T.C.T (SST) 	 V  
endriya Vidvalaya, ON.U.C, 

Agartala, Tripura- 799014. 

3• rT 
-J UNVIJ 

--Apphcant. 

T'L.. TT... iiu 1aO1L Of i.fluht. 

Fepresented by Secretary to the 
€1 	' overrment o n - ia, 

Ministrvof Human Resource Development, 
4 	V ' T 'OVt. 01 illuia, 

New DeLhi- 110001. V 

The Coüirnissioner, 
Kendriva Vidyalava Sanga than, 
18, Institu.tional Area, 
Saiieed leet 'thh Marg, 

- 	.11... 111(it. 
VIVJVI1 LVW JJJ 

The Joint Conunissioner (Admn.) 
Kendriya Vidyalaya Sangathan, 
1$ J tith.tionai Areii, 
Sahed Jeet Singh Marg, 
New Delhi- 110 016. 	V 

4 	'The Grievance citticer, 
Kendriya Vidyaiaya Sanga than, 
1, Institutional Area, 
Saheed Jeet Sinh Marg, 
New Delhi- 110 011  6. 

5. 	The Principal, 
• Kendriva Vidvalaya, O.N.G.C, 

Agartala, Tripura- 799014. 
Respondents. 



DETAILS OF THE APPLICATION 

1 
L. 	 . 	 CUIALL, 	IL 	J1. 	 aLI. 	V SLLL 1.L1' 	 i' ir 

This ipviicaffon is. made not against any,  inipugneci oraer mit praying for 

cbrecton upop the respondents o (onslUer 11oice station p . ostint,  of the 
?$phcrT r trms of the opto dared 2 i3 	eercisd h theL 

.. 
Wi 1 

L 
 W, (J1A Ouuflg 1L5L

t.
IC1 at i1Vv 01 LILC 11LUJ.iy t v ICLY cmiv d 

situated iii and around Visakbapatnam or atSrfkakuiam in the light of the 
fwt of Iudia' circi5ilar dated 12506J997. 23.0&2004. 1412J983. 

5 	01.12.1988. 22.07.199 as well as transfer policy 2006 issued by the KVS. 

2. 	Jurisdiction of the Tribunah• 

The 	 that the su.be.ct maLLet of this application is well 

within the jurisdiction of this 1-Ion' ble Tribunal. 

• 	Limitation: 	 S 

The applicant further declares that this application is flied within the 
S 	

hmitathn prescribed under Section- 21 of the Adminis1raivc Tribunals 

Act' 1985. 	 5 	 5 

4 	Facts of the case 

4.1 	Th4t the ippliunt 15 4 dtizen of indin uid as such he is er!thied to all the 

rights, .protecticns and. privileges as guaranteed under the Constitution of.  

India. He is a permanent resident of 78-7, Chittaranjan Street, Srikakulam, 

Aiidbri Pradesli. 

4 ' 	.- 	 ...4..1L. 	 0... 	T.. l..- 	,...CIL I ILaL V 0W. 	JfiiSaflL YV 	1.1 I.LL• 	CI 	t I I A iIx51 	1 CICIeI 

posted at Kendriya. Vidyaiaya, Dhanápur, Madhava Pradesh in the year 

1990. Thereafter, he was ansferred and posted to K. V, JSN:S Kdinga. 

Bheeniilipatham in the State o.f Andhra Pradesh in the year 1991 While 

working as Primary Teacher he had applied for the post. of Trained 

(adte Teacher in the Kendxiya Vidyalaya Sangha tan (fcr short KVS) 



and he was sekcted and appointed, to the post of Trained Graduate Teacher 
(for thort TGT) and accordingly he was posted as TGT (SsL) at K V, Salua, 
West. le:nga1 in the month of September 1993. Thereafter, the applicant was 
again transferred and posted. to K. V. 11, tJausenabaugh, Vsakhapa tnam in 
the year 1996. The applicant while working at KY 11 N.S. B, '/isakhapatnam 
he was all of a sudden transferred and posted to K. V. 1, Age rtala Li the 
state of Tripura vide order dated 1(.04.2O03 in public uucrest. The aPpUCaIIL 

being highly aggrieved with the inter Regional transfer he had approached 

the learned CAT. Hvderabad Bench by filing an Original Application, 

challenging the transfer and posting order dated 16.04.2003. However, the 

learned Tribunal vide it's judgment and order dated 3009. 2003 held that 

iuce there is no violation of statutory guideline and the applicant could not 
establish malafide as such learned Tribunal did not interfere with the 

transfer and pusting order and held that the Original Application is devoid 

of any merit and dismissed the Original Application. 

Copy of the order dated 16.04.2003 is enclosed !ierewtth for perusal 
of Hon'bk Tribunal as A mee!re- l. 

4.3 	That Vuuf a1 	iiCdOt threaiter mined at K.V.-T, Agarteld on 02M5.2003 
while woriing as such the applicant was further transferred to K. V. 
O.N.G.0 at Agartala on surplus ground, accordingly he joined at K V, 
O.N.G.0 on 27.06.2005. 

In the meanwhile the applicant has completed 3 years ot service in 

the NE Region on 01.05.2006. 

.4 That the KVS has issued New Transfer Polky guideline which came, into 
force w.e.f. 14.03.2006, as per the said transfer policy priority has been 

rep for inter regional request transfer against available vacancies. The 

relevant portion of the transfer policy are quoted below: 

r 	
\ \ 
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"14. 	FIRST.. PRIOPJTY LIST: INTER- RECIONAL REQUEST 

TRANSFE!S AGALNST AYA VACANCIES. 

14.1 The first priority list shall be prepared by listing of 

applica lions received (or inter bansfers againsi availa bk 

vacancies taking into account the enUt.ienieni points as per 

above and shall, be displayed on KVS website by 30th  April. 

This priority list shil be in accordance with para 12 and, 13 

above. 

14.2 Representations against transfers proposed in the first. 

priority list shall be received on 15th May. 

14.3 After taking into consideration the representations received 

as per pthi 14.2., final orders will be issued by 20th  May. 

15. SECOND 	rg.EOtUTY 	LAST: 	INTER-REGiONAL 

TRANSFERS OF PERSONS IN CATEGORY EY 
DISPLACEMENT OF OTHERS AND CERTAIN 

CON SEQUENTLAL TRANSFERS. 

5. I Where transtr is sought by a teacher coming under PCGI' 

and no vacancy is available station of his choice, required 

v4caucy will be cteated by dipiathig a teacher of this 

category (post! su lect) With longest stay at the said station, 

and not belonging to CDA. However, nobody shall be 

displaced Lu this maimer, as far as possible, before completing 

of three years. if no-CL)A category employee with more than 
3 	tenure available at the station of first choice of a PCGR 

category employee, the e<ercise will be locating such a person 

at stations of his second, third and lower choices, in that order 
non-CDA employee with more than 3 years tenure is 

available at any of the station of the non-CDA employee with 
longest tenure out of all the preferred sta lions taken to get be 

iaced The displaced teacher wifl be accommodated against 
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aval able nearby vacancy as far as possible within the region. 

The resultant vacancies arising out of transfers order first 

prioriiv list, will be used to accommodate rton-FCGI< category 

requests, who could acco.nmoda led in the first p:riority bst. to 

the extent possible. - 

15.2 Second priority list prepared as per paru 15.1 above, shall be 

displayed on KVS website 20 May, and representations 

against it will he received upto5th june. Final Transfer orders, 

taking representations into consideration, shall be issued by 

133 Any correction/modification which become necessary in 

transfers as per, first and second priority lists by KVS (HQ) 

shall be issued by 25th June. 

The applicant in the meanwhile has rendered 3 years service in the 

NE 	 as such he has acquired a valuable and legal right for Region and  

choice station posting in the light of the direction contained in thea new 

transfer gnideiine which have been effected w.e.f. 14.03.2006 by the KVS. 

	

_...__1,.... 	 •i 	$Vfl 	i 	£ L i.UL 	Oi wC .ILfL2U.anL , ,UULQ.[V cJvLrL.L LY Cianse . 	na .i' O. ILK 1 	.1 

transfer guideline. Be it stated that the applicant has been transferred and 

posted in NE Region in public interest has indicated in the transfer order 
1' fli •'flfl•2 14. 	 1 	4- 4 	.. ...a. 	 41 	4. 	 4 

	

.. s 	rLL o nLeiLLon iter 	a.i. 	PuCw. , 	 - c at 
I 

served with any charge sheet during his entire service career under Rule 

14 of the CCS (CCA) Rule 1965. 

A copy of the extract of the transfer policy. uide1ine is êndosed 

herewith for perusal of Honble Tribunal as Annexure- 2. 

45 That your applicant since his posting submitted several representations to 

the compctent authorities i;ciuding Connrdssioner 	Assistant 

y \ 

-- 4, 



Commi.sioner, Grievance Officer of the Grievance CCII of the KVS which is 

evicienL from Article 15S of the Education Codepublished by the KVS, New 

Delhi. Those representations were submitted on d.ifferent dates but 

surprisinciy no reply has been furnished by the authority against those 

pending representations. in such cornpefflng circumstances iLpllcani 

approached before the Lo.k Ad.akt at Agartahi for redressal of his 

gicvanccs. The learned Lok Adaiat after hearing the parties was pleased, to 

dispose of petition of the petitioner on 18.0L2006 in Lok Adalat case No. 

42/2005 whereby the learned Lok Adalat requested the Grievance Officer, 
Kendriya Vidyaiaya, New Deild to hear the grievances of the applicant and 

disposed the applicati on dated 12.072005 submitted by the applicant. 

Puisuant to the order dated i&0L200b the apvlicant submitted a 
reresentatjon on .04.02.2006 ertclosjm the cov of the udn.ent hut 

surprisini no action has been initiated by the grievance officer for 

disposal of his grievance applicatiom finding no response applicant 
submitted a reminder on 02.02.06 but to no result. Be it stated that in the 

grievance petition there is a specific prayer made by the applicant for his 

reposting at choice station at Visakhapatnam,or at Srikakulam in the state 

of And.hra Pradesh and as such the applicant insisted for disposal of his 

grievance appncauon ty the grievance officer since the grievance cell has 

been constituted for redre.ssai of the grievances of the employees of KVS 
but to no result. 

Copy of the order dated 28.01.06 passed in the Lok Adalat case No. 

62/2005, representation dated 04.02.06 reminder dated 03.03.06 are 

enclosed herewith for perusal of the Hon'hle Tribunal as 
t1exure- .3k. 4 and 5 respectively. 

4. Thatvoar apnlican Frflier begs to sy that North Eastern Pegion is always 

treated as one of the hard region, the applicant although never applied for 

intr-regioiial posting but even then he has been transfered and posted 

.... 	 .,.. 1,.u.i r,.. v i.t 	CIIL.iVdU.LI. V1,Uj.LLI11J&LU1ajfl LO 	VC.iv 	 flaLI. 1.0. 



KV. Mo. I, AgartaL, in the state of Tiipura in ME Region. The appikani 

being highly aggrieved with the transfer and posting order dated 

16M4.2003 had approached the learned CAT Hyderabad Bench at 
Hyderabad., da1kngirg the vaildiiy,  and legality of the said transfer and 

osLing order. However, the learned Tribunal did not intrfere with the 

order in O.A No. 430/2003 on the ground that since the applicart has got 

all India transfer liability as such thereis no illegality in the order of 

transfer and posting order. dated 16M4M3. The applicant thereafter, in 

compliance with the transfer arid posting order dated .l6M403 reported for 

duty at K.V Agartala w.e.f. 02.05.20Q3. 

It is stated that the Govt. of India,. Ministry of Finance Department 

of Expenditure. New Delhi had issued an O.M dated 14J2J93 vide letter 

bearing No. G.I. M.F G.M No. 20014/3 1/83 IV The relevant portion of the 

Wyl dated 14.12.1983 are quoted below - 

xCjiure of posfinde.iit,u 

There will be a fixed tenure of posting 3 years at a time for officers with 
sernice of 70 iJea.Ts or less and of 2 tears at a time for offirers  with more 
than 10 years of service. Periods of leave, training, etc., in excess b 75 

vs ptr y. t will be excluded in con tinuin the tenure period /3 td 
iiears. Officers, on completion of the fixed tenure of service mentioned 
ahoie may be considered for posting to a station of their choice as fir as 

; 

T7w period of dputtio of the Centii4.l Guvcrnment cm pluyce to 
the 5ta:tes/Union Territories of the North.-Eastern Region, will enerallv 
he Jbr 3 years which can he extended in exceptional cases in exigendes of 

,fl Jr nfl (7, fi$fl 	 tfl3 ,,?fifl_J__}J . 	 tnnn, Sn n, p14.VU4.."Cl 	 £t.. t,t,E.& t--i, .i. 	 w6 	upt, ic-c. 	, tcg r.... '_. 
	.'s 	c.t. 

longer. The athnissihie deputation allowance will also continue to be paid 

durinc, the period of deputation Lo extended, 

(ii) Weightage fur Central deputatioi/trdmniflg ahroad and 
special mention lit confidential repoits 

\ 	 çJN\ 



Satistd.ory per/mna7we of du.tic for the prcscrthed tenure in the lVoñh 

east shall be given due recognition in the case of eligible officers  in the 

matter of- 

(a) Promotion in cadre posts; 

rb) Deputation to central tenure posts .; and 

) Courses of training abroad. 

The general requirement of at least three years service in a cadre pose 

he!we.en two central tenure deputation may also he re/rixed to two years in 

deservzng cases of nentorzous service in the North East, 

A specific entry shall be made in the CR of all the ernpio ecs who 

rendered a fill! tenure of service in the North Eastern Region to that effect. 

Ci.dre authorities are advised to give due weightage for satisfactory 

	

....r 	.......... . 	..J.. .., 	f.. 	.L.. ...... 	 '. 	 1.,..2 	 .tL., \T ...z7. 	.., ..... 
ptfJOnfl14JLLc Oj 	 JO? 1JU y tesc.rLtt:u 	ili'.it. LIL L.tI.{, 1orLJi-tabL LU t(W 

mutter of promotion in the cadre posts; deputation to Central tenure post 

and courses of training abroad," 

The present applicant is also entitled to the benefit of the aforesaid 

memorandum. in view of the fact that the KVS is an autonomous 

orgardzaUon working under the Ministry, of Human Resource 

Development under the Govt. of India as such the said O.M dated 

14.12.1983 which was subsequently extended by the O.M, clited 01.12.1988 

as - 1 	 .. L 	V'I 	1(tUC ... 	iL ......4 t... 	£.& 	.*.11 . as 	ui.. . 	U.aLeu. .i..ui 	 litu titC 	uuflCiit. 1, Stju 

	

.1 	 - 

In view of the aforesaid memorandum of the Govt. of India. all the 

Central Govt. Civilian Employees as well as the employees of Nationalised 

Bank, Govt. of India Undertakings, Corporations and Autonomous 

Organisatiori controlled by,  the Govt. of India have also adopted the 

aforesaid O.M dated 1412.83. 01.12.88 and 22.07.98 and granted incentives 

to their employees on posiiri.g to NE Region. The KVS also adopted the 

aforesaid Circular and extended the benefits contained therein to it's 

employees on their posting  in NE Region. The applicant beirg an employee 
of the KVS and posted at Agartala from outside the NE Region also entitled 

to the benefit of choice station posting immediately after completion of 

t c \ >v  
4. 
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fixed tenure in NE Regkn. The applicant has aJrcady completed. fixed. 

tenure oi 2 years long back and as such he is entitled to choice station 

posting. 

Copy of the extract of (IM dated 14.12.83, 011.2.88 and. 22M7.98 is 

encioseu herewith for per usal of Hon'bie Tribunal as Annexure- 6. 

- - 	-. 	 - ........................-- t• ia' -''r &fl 	wr 	zu1)auLLeu. series UI. reeLLtaktuLti liLt L).U1). 

wherein it has been stated that on 1092004, 24,1L2004 and on 1402.05 he 

had preferred appeals to the Commissioner, KVS for justice through proper 

channel and he had specifically stated. that in the said, pijons that 

his 2 vears old mother, 2 daughters and his wffi, 'wbo is a tovt. employee 

of the State of Andhra Pradesh has been suffering much since May 2003 

and therefore he has prayed for consideration of his choice posting either at 

K.. V Visakliapatnam or at K.V Sftkakuiarn. He has We his optIon for 

choice posting in the prescribed format on 27.03.2006. which was du! 

couritersigned by the Principal KV, O.N.GC, Agartala on 14.04.2006. in the 

said option the applicant reuested his posting either at KY, 

Visakhapatham or at 

 

K . Srikaku!am where 4 posis are lying vacant in 9 

schools sitna ted in and around Visakhapntnam as well us vacancies are aLso 

available in KV. Srikakulam as such respondents has no ditticultv in 

accommodating the applicant in his choice station either at Visakhapatham 

or at Srikukulam. Be it stated that option dated' 27.03.2006 submitted by the 

applicant was duly lorwarded. Iy the l'rthcipat, K.V, Agartata wtth a note 

that the applicant has completed the tenure in Agauta!a priori area). 
1 	•L 	I 	 . .. 	 ') 	 . 1 .rrhcain aiso su.LmiLLecL a representation on 0u.'O,.uO J.or contaeratjon' 

of ills posting at Visaictiapatnain Hvtlerabact, bimt'aneswar, Uflennat Yune 

or any other place near to his honetown. He had submitted another 

representation on 12.07.2005 inter alia praying for his posting, at least to 

Ky.. Waltaije or Srikakuiarn immediately considering health condition of 

his mother. But surprisingly till date prayer of the applicant has not been 

considered for àioice station posthir in spite of his repeated 

' 	c'cv\ 



representations. un this connection IL may be stated. that O.M d.aied. 

14.12.1983, 01.12.88 and 22.07.98 issued by the Ministry of Finance the 

applicant is liable to be posted at any of his choice station posting 

immediately on completion of 2 years of fixed. tenure, whereas the 

applicant in the meanwhile has completed 3 years in NE Region but even 

then his case has not been considered for choice station posting. 

In such at  compelling thcuinstanccs finding no other alternative the 

applicant is apiroaching before this Hon'hle Tribunal praying for a 

iirection upoti the respondents for consideration of his case for choice 

station posting in terms of his option dated 27.03.2006 which is pending 

before the authority with immediate effect and further be pleased to direct 

the respondents to consider his grievances, pending before the Grievance 

Cell. 

In this connection it is relevmt to mention here that as per Aitide 

158 of the Education Code of the KVS employees of the KVS are entitled to 

submit Their grievances before the Grievance Cell which is functioning at 

the KVS Headquarter un4er the control of the Deputy Coniniissioner 

(Personnei and Adni.n.) as the Central Grievance Officer and also there is a 

Regional Grievance Cell but unfortunately the grievance petition of the 

applicant is pending before the grievance cell and the same has not been 

disposed of till filing of this original application before the Hon'ble 

Tribunal. Therefore, the Honble Tribunal be pleased to direct the 

respondents to consider the grievance petition of the applicant by passing 

an appropriate order. 

Copy of the representation dated 04.03.05 03.06.05, 12.07.05; 

option-dated 27.03.06 and extract from Educatioti Code of the KVS 

are endosed herewith for perusal of Hon'ble Tribunal as 

Annextlre- 7 tLmirespecfively. 

I%\  

le 
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4 	That the wife of the applicant is also at Govt. employee of the State of 

Andhra Pradesh and she is residing in the home State of the applicant for 

the sake of her service along with 2 minor daughters and 82 years ailing 

mother of the applicant as' such applicant is entitled. to be posted. at his 

choice station invarlabi to led a normal family life or at least in adjacent 

places near to his home town as per the provision contained in the Govt. of 

India vide (7.".M bearing No. 28034/2/97-Estt. ('A) 'dated 12.051 997, 0. M 

No. 28034'23/2004-Estt. (A) dated 23.08.2004 as well as in terms of New 

Transfer guidelines dated 14.03.06 of KVS 

Cop',r of the OM dated1106,97 an OM dated 2'30,04 are 
enclosed herewith for perusal of Ho'n'He Trihuna as Anneure- 10 

and ii respectively. 

4.9 That this application is made bonafide and for the cause of justice. 

3. 	Grotmds fo relief (r.1 with Ic 	rovns 

	

5.1 	l'or that, applicant has completed 3 years as against the 2 years tenure in 

NE Region as such he has acquired a valuable and legal right for choice 

station posting in terms of the provision contained in the O.M dated 

1412.l983, 0L12.88 uuiid 22.07.93 and also in the light of the provision laid 

down in the New Transfer Policy 2006 issued by the KVS. 

	

52 	For that, the O.Mdated 14.1283. 01.12.88 and 22.07.98 has been adopted by 

the KVS and as such the applicant is entitled to the privileges granted by 

the aforesaid Office Memorandums issued by the Govt. of India. Ministry 

of Finance.. 

	

5.3 	For that, the applicant submitted numbers of representations including 

grievance petition in terms of' the provision laid down in Article 158 of the 

F.ducation Code of the KVS employees published by the KVS New Delhi 

bat till, date said grievance petition is pending in the grievancecell of the 

c \  

4- 
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1 

KVS 4flthout any action, wherein in addition to the other ievan.ces the 

appucam made a. specific grievance in the said petition for consideration 

of the choice posting and also submitted .seoarate representation for 

consideration of choice .posLirg but to no result. 

	

c i 	Vrtr fkd- 	rf i}, it for rFn ,f-11011 r-e nrI&qIjCT i 

peci1kally ctweted in terms of clause 14 and 15 of the Transfei Polk, 

which was effected w,e.f. 1.1121 .03.210016 as such the case of the applicant is 

liable to be considered in priority basis for choice station posting with 

inunediate effect. 

5.5 For that.1 the transfer and posting of the applicant in the NE Region has 

been made in public interest as such applictnt is entitled to choice station 

oostiw in terms of the C)A dated 14i2&3, O112.8and 22.0798 and also 

in the light of the transferpolicy issued by the KVS. 

	

6 	For that, the applicant is also entitled to the benefit of the (JM dated 

12M61.997, (IM No, 28034/23/2004--Estt. (A) dated 23.08.2004 as well as 

benefit of New transfer policy guideline dated 1-4.0.3.2006 of the KVS1 in 

view of the fact that the wife of the applicant is a Govt. employee of the 

State of Andlira Pradesit arid residij-Lkv, in tire ironic sl.ate with utinor 

daughters and S2 years aged mother of the applicant as such applicant is 

liable to be posted at his choice statioR to enable to led him a normal 
- 	 /1..f 	1-1-ftcrr 	- auur' - the as per provision t:uiiLaLttcU Lii LJ.LVI UãLCU 1L.UD,f allu 

23.0g. 2004. 

Details of remedies exhausted. 

That the anniicant declares that lie has exhausted all the remedies 

available to and there is no other alternative remedy than to file this 

applicailon. 

7, 	Matjctvlosiy filed or pending with ny other Cuut. 

I 
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The applicant fw-Lher declares that he had. not 	6kd any 
apJicaUon. Writ Petition or SUIt before any,  Court or any other Authority 
or any other bench of the Tribunal regarding the sijbiert matter of this 

apJi.cation nor any such application, Writ Petition or Suit is pendin 

before any of them. 

Relief (,) zougiit fot 

tinder the facts and circunistances stated above, the applicant hwnhiv 

prays that Your L.ordships be pleased to admit this application, call for the 
:L_. 	 _.,..,.. .. 	1. 	 L. 	,.. .... UL*. %.it. aittit1(. lLt)UtA. 	 i yOflt 	1.0 iiuvv .t.it1 	sT 

wlw the relief (s) sought for in this app1cation shall not be granted and on 

perusai of the records and after hearing the parties on the cause or causes 
that niiw be shown, be pleased to grant the following relief(s): 

8.1 	That the Hori'hie Tribunal be pleased to direct the respondents to consider 

choice station posting of the appllcant in terms of the option dated 

27.03.2006 exercised by him for his choice posting either at any of the 

Kcndriya Vidyalaya stu.atcd in and around Visakhapatnan or at 
Srilcakulani in the light of the Govt. of India's circular dated 12.06.1997, 

23.08.2004. 14J2.1983. 01.12.1988, 22.07.1998 as well as fra:nsfer o1icv 2006 
issued by the KVS 

	

8.2 	That the Hthble Tribunal be pleased. to diiect the respondents to allow 
the applicant to COflIJILLUC in the present place of posting till considera tløit 

of choice posting as indicated in prayer No. 1. 

	

8.3 	COsts of the application. 

	

8.4 	Any other relief (s) to which the applicant is entitled as the Honbie 
Tribunal may deem fit and proper. 

	

9. 	Enhrini order nrjwed ' 

1 	 - 	 _;t- - 	 ----- 	 --- 	 - ---. 
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During peden of the application, the applicant prays for the following 

inierirn relief: - 

9.1 	That the Hc,n'ble Tribuiiil be pIeaed Lu direct the repoudeitL that the 

pendency of this application shall not be a bar for the respondents for 

consideration of the case of the applicant for providix.g relief as prayed 

for. 

9.2 That the Hon'Me Tribunal further be pleased to pass an interini order 

directing the respondents to allow theapplicant to continue in his present 

of posting till disposal of the Original Application- 

- . 

ParticuLu of the LP.O 
i) 	LP.ONo. 
IT.__C-..-

11) 	L1tLt I)J J,5ut 

m Tssued from 
iv) 	P4ybh at 

List of enciosis: 
As Cri ven in the index. 

:2- 	2A2f-. 

<- 	
&\ 
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1) 

VERIFICATION 

I, Shri Piliala Tirurnala Harsh Kumar, 5/0- Shri. P. Laxmananmia, aged 
tbout 43 Years. workrnc.r as T T (ScT 	 vi,i 

Agartala, Tripura- 799014, do hereby verif that the statements made in 

Paragraph I to 4 and 6 to 12 are true to my krowiedge and those made in 
Paragraph 5 are hue to my legal advice and I have not suppressed any 

material tact. 

And I sign thLi verification on thL the tdy of May 2006. 

c 	
* 



-- 	

-- 	 - 	
- 

A4,n 
• \• 	KJNI)RIY,vIiy '\l.AYA SANA I HAN; 

is I''' IULfIoVL ' 

	

f'J IAI III I) Ill' 	f)flN' iii ivLARO  
\ I \' DI Jill-I lflflI 

, 	LLJJ-I1i'2OO2-OJ/L\flttJ 	 I)eth 	16 

Siwi PT.H. kumni', J6 1 	bendriva Vidvala;va 'Jo.2. i"iml-scilabaldl;is 
ki't.'hy transfcii'ccl ifl p',htiC ii 1 Icit: 1 t t( 	}c11dr!v'L \'iclyilav:i, \'() , ,\Cat;lI.i 	vith 

Cal

fflhiicitc ffe1. 	• • 

l'. DEvAs!::A 
E1'I. 'C1VFION )FFi('El 

For (( )1 II 	If 	IR 

• 	th" 10. 	 - 

i. 	sifl-i P.T.H. Kumar, TGT(s.s1.). 	th•a Vid'.ala';a 

Principal, Kendriya Vklalay;i No.2, Nau.cnaba,h to rclicve the 1ccher 
inummatcly so as to cnihje him to icpon h,r duty at icndiva \"icivIivz. No. I. 

• 	 Agrtala.. 

Principal. Kcndriva \"hI'ala'a. No. I. .\arlaIa. the (tare of i°iriin 01 the tc:icl)et 
miy b .intitd to K' 	Flijr.; lU). 

1. 	' 	 I.nddv.i \idvjl.iva S.itt.th.t. 	()t ! 
1 Iyticrabath Sikhar, 

5. 	Section 011kw. VigilccI mu. k \Si I lup 

(,. 	Guard Fik Offl oi'Li flk. 
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NLW I RANSI LR GU I D E LINI S 
W • 	 , 	

•.•• 
NEW TRANSFER GUIDELINES W E F 14 -03-2006 

	

' 	 • 	 .., 	 t.. 	 •• 1. 	BASICçIPLEs 	•. 

1 1 	 i 	All employees of the KVS are liable to be 1ranfeiied and 	LU q I 

in 'India, at any time, and 'forany'period, as i'equiremcnts of public siVic 

Sangathan may dictate. Tansfers and postinqs are a riglil of the Sncit,i'. 

	

would endeavour to exercise in the bet interest of Uie'tudents, with du 	c 

the principles of equy and transparency vis-a-vis its emoyeo 

1.2 	 These guidelines regarding transfers are meant essentially 
use of the Sangathan and do not vest any employee with any ghI. 

1.3 	 Objectives of the 'Sangathan's transfer policy are: - 
I 	 • 	L 	' 

To deploy available staff in an optimum manper so that, iii('ei- , 'sH, 
are evenly distributed across regions and schools. with specia reqard_t 

of students in Priority Areas'[as defined in pra  

To maximize the overall satisfaction level of ih; empIoyet.:, 
the paramount need to protect academic inte;ests of Sttidnt nci 
eflidency of the organization, 

2. 	D. E F.  IJ,ITIONS 	 , 	• 	 • 

(1) 	In these guidelines unless the context otherwise requires: 

i) 	
',, •. • 	

• iA one or more of the following categories: - 

'MDG', as defiied in Clause (viii) below, 

'DS', as delined in Clause iv) below, 	... 
LTR', as defined in Clause (vii) below, 

 Physically challenged employees, as defined in Oaue (x), below' 

and
• 	

'• 

I ,  

President/General Secretary of recognized service associations ot iKV', 
membersof JCM. 	 • • 	. 

"Coni,'nissioner" means Commissioner, Ke;d"iya 'Jidyah.i',a 

	

2n, nffir- 	 whn h,-ir, himon Aiil - hnri -iari c.r  

	

ni p://l<v.ai at han, nic.in/p&ticy hi in 	 • 	 , ' 



NLW TRANSI ER GUIDEL1NL 

5-. -. 	 . 	 S. 	
_-..--S.-S•..- 	 ... 	 .5. 	 -. 

' t)k 	$/• 

powers and functions of the Commissioner. 
.5 	 . 5...... 

'Dependent son/daughter" - Son will be deemed to be dependni till I 

earning or attains the age of 25 years, whichever is earlier or suffers from pi 

dispbility of any kind irrespective of age limit Daughter will be deemed to be d 

till she starts earning or gets married, whichever is earlier, irrespective of age Emit 

•. 	. DSP".mens an employee whose spouse has died within two year;, s 
March of the year. 

OR 
"Employee spouse"rneans a spouse who is a paid employee in an or;i 

and does not include a self-employed spouse. 
5.•. 

. 	"Hard station" means a place notified as such by the Sanjathn. 
.4 ............. 	 . • 	

. 	 .., 

"LIR means an employee who has less than three yearsJo rolire.. 'r 
March of the year 

"MDG' means an employee.seeking transfer on the baSis of, one 
• 	 (•• 	. 	 . 	 . 

medical conditions list' 	Arinexure-1, aIfechnq trimseIi/Iiei';elf, .por 
con/daughter.  

"PS" means Posting with Spouse 

"Physically Challenged Enployee." means. an eiipl:' 

sanctioned Conveyance Allowance due to visual anti/or orthopedic 

instructions of the Central Government. •• 

"Priority Areas" means the North Eastern Region (iicfuci( ,. ti 
• 	 . 	

Islands and Hard and Very Har -d Stations elsewhere. 

" P 	iyCateory for Grant of Request Transfer (P.CR )1it!i.:t 

falling in one or more of the following categories - 

rH 
MDG,J.-K.".. 

DSP I  
I' 

LTR, 5,tA4 A"Ovi J 

completed his tenure in Prior ity Areas 

lirtp://l.vsanaihan.nic.in/pflcy,htnr 	 . 	 • 	 . 	i 5 	(5 
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"Region" means a region as notified by the Commissioner, comprising f 
Vidyalayas in a specified area of the country and placed under the charge of an ,' 
Commissioner 

'. 	 •- 	
•. 

"Sangathan" means the Kendriya Vidyalaya Sangathan (KVS). 

"Service" means the period for which a person has beenholding charge c 
in the Sangathari on a regular basis. 	 ,:• 

"Station" means any place or group of places as notified by the KVS 
purpose of transfers, from time to time. 

".y"means service'at astation excluding the period or periods of c(ii 

absence from duty.exceeding 30 days (45 days in case of. Priority Areas) at a s1ri. 
than on training,or, vacation q 

"Teacher": means all.categories of,teachers in the employment of angat .'• 	.i 	-- 	.,. 	. I 	 'I does not include functionaries in ithe ,  rank of Vice-Principals, Principals, Educat'ur4 
and above, for the purpose of transfr. 

 

: 

 

 

• 	 XVI) 

 

 

"Tenure" means a continuous stay for a specified period by different (:alcc 

employees in different parts of the country. Reference 'tefor Priority .-.•-•--- -. - 
determination of tenure is 30L1 June of the year. For all other places the 
shall be 31st March of the year. 

"Very hard station" means a place notified as such by the Sangath..'. 

"Year" means a period of 12 months cornmenclflci from 1 April. 

" (2) 	Unless the context otherwise indicates: 	 - 

words importing the singular number shall include plural number and vice-versa. 

words importing the masculine gender shall include the feminine gender. 

3. 	AUTHORITIES COMPETENT TO EFFECT TRANSFERS;1.  
(1) 	. Subject to the general powers of the Commissioner to effect all mar1nr 

of persons upto the level of Education Officers, transfers of the kind shown in C 
- 	will be effected by the atithriritip'c zhtAsr inninct .  4h, 	r,i i- - 

- 

- 

- 

Type of Transfers' Authority whichw 
- 	 •- 	(1) 	•.. 	, . 

 (i) 	Inter-regional 	Transfers .,.. 	- 	
• Commissioner 

Intra-regional Transfers of Principals 
- and Vice-Principals 

 Intra-regiorial Transfers of e mploye s u epto Assi 	an
- 

sltCornmissio 
the level of PGTs, except:- recommendation of I 
(i) 	• 	Mutual Transfers, and 	- Transfer CommiUe 

/ 

111 p : I/kvsanuai I m ii. nic. in/policy, hi in 

rye", On 

he 
(in (•' 
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4. 

1agc4oFl8 

(ii) 	Admn. Transfers on grounds of 
miSCQnduct or unsatisfactory 
performance[vide para 8(iv), below] 	_____________ 

Inira-rogional transfers of the following klnd 	Assistant Comrnlsc upto the level of. PGTs:- 

(I) 	Mutual Transfers, and 
(ii) Admn. 	Transfers 	on grounds 	of 

misconduct 	or 	unsatisfactory 
performance [vide. para 8(iv), below] 

(2) 	The Regional Transfer Committee mentioned in sub para(1) above will con;' 
following, viz., 

Assistant Commissioner 	 Chairman 
Senior-most Education Officer of the Region - to Member 
be nominated by the Assistant Commissioner  
Two senior-most Principals of the Region - to 	Members 
be nominated by the Assistant Commissioner 4.  1 Administrative Officer of the Regional Office for Secretary 
Superintendent (Admn.) if AO's post is vacant].] 

Provided that if both the senior-most Principalsin a Region are male then only th" eni 
the two will be nominated as a member, and the senior-most lady Principal 0 the legi;i 
nominated as the second member: 

PROVIDED further that if the senior-most Education Oflicer of the Region, ot a:; 

Principals who is otherwise eligible to serve as member of the Regional Tiantei CiL.1 

per the above provision, has been punished in the last, ten years, or dicipIui' 

proceedings are currently either pending or contemplated against him, the ri 	<.n 

Education Officer/Principal, not suffering from such a disqualification, will be nomr.. 
Committee. 

(3) 	Rcommendations of the Regional Transfer Committee shall as Ia; 

unanimous. However, in case of irreconcilable difference of opinton imc 

members, the majority view will prevail. In case of equality of vote'., th .J' 

have a casting vote. 

() 	 It will be the respoiisiblity of the Chairman to ensure that IecoIflIne:?. 

Committee are fully in accordance with these guidelines. In case, in l 	' 

majority recommendation is inconsistent with these guidelines, he will not np' 
but will refer the matter to the Commissioner for orders. 

TYPES OF TRANSFERS 

Transfers shall be of two types, namely: - 
/ 

3, 

rn/policy.  htm 	 S 



	

T 	I IL T 

.4.. 	
$ 

W Administrative transfers" which Sangathan orders, suo-moto, and 

Request transfers",which are ordered by the Sangathan on the basis of requ 

by an employee. Admissibility for transfer TA in the case of the two types of transfers si. 
given In Pera20,beIo. 

.' 	 :. 	 •. 	 ' 	r' 	!. 	 I 	.' 

5. 	SCHOOL-WISE ALLOCATION OF POSTS FOR THE NEXT ACADEMIC SESSION. 

Since the number of students, classes, sections .and subjects to be taught in a Kendriya V 

vary from year to year, the Commissioner will issue, by 30 November every yea r , 

allocating. the,ppsts;..of various. categories, 1 10 each Kendriya. Vidyal,aya• for, the .ni'xt. 

session. This.a!locationorderwjll form the basis of determination of school-wise surplwc 
personnel till the end of.the next academIc session, 	. 	............ 

4 	 .. 

,•,.,. 	i .., 	... 	f .,.' . 	•I.,, 	 :. 	.ij, 	 . 

• 6. 	P.EII4.ATXQ1,.OFSCIiOOL-WXSE SURPLUS STAFF AND VACANCIES 
if .,. 	. 	, 	. 	. 

• . 	Based on the post allocation order issued under. Para 5, the Assistant CommisE.ionc 
region will determine for each Kendriya Vidyalaya of the region, by 1511'  Decembcr, th? ') 
number of (Q2ersons in 	 •_•• 

7.. 	ADMINISTRATIVE TRANSFERS TO ELIMINATE STAFF SURPLUS. 
. -......................... 

7.1 	In the Kendriya Vidyalayas where teachers are in surplus, a:tion will be Uke;i : 

surplus to zero, in the following manner: 

(i) 	 All teachers of relevant category working in Kendriya VidyaIaya hv!nç1 

that category will be notified that teachers of that category in rquisi1e nw 

transferred out to ehminate the surplus, and it wiIlbea'-cut.ainedwhp1hct 

willing to be transferred out to other KVs within the r&ion having vac;jnc.:Ic; 
---.-.-------.--.--------------... 

category. To the extent possible, surplus will be 

who respond to the above notice, to vacant posts within the Region. 

Since sornesurpius ma'"emain after, (i) above, person(s) in 1'equi11i iu 
also be identified at the station where each school having a surplus is Iocaeti for  

administrative transfer to the extent of such remaining surplus. This will be done on th 
highest station seniority of teachers not belonging tQtheCDAcateg9 

Preferences of such teachers, from among available vacancies in KVS of lIre 

also be ascertained. 'Persons responding to the notice under, (i)''abpve and  

uQer (ii) above will be .cafled fora round of counselling before the Regional Trarv;fer C' 
hi 1 n th Irtno enrw 	 nd rnfrc Will ho offort-ari in I'ht' rdr t'ifh d.0 	,r*id, ti* 

hit p://vsinaihnpic,in/poIicy,hlni  
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from amongst available vacancies, and as per the guidelines in paras 13 and 14, below, 
January.  

7.2 	,. In some cases there may be surplus staff in a particular category, in a region as a wh 
that extent, persans,of. that category will have to be transferred out of the region. Such 

will be those who can not be accommodated within the region by following the exerci..e 

in para 7.1 above.: List of such persons, along with their preference for other regions 

sent by the AssistantCornmissionertotthe'Coml.T,jssjOne by20 1  January, who 
trarsfer them to regions having net vacancies in that category, in the manner provided 

13 and 14, by 31 January.' ' 	 .• 	 . 

, •• ,. 	
• 	. .. 	. .t 	. - 	_ 	 ' 	r 	' , 	' 	. 

73, 	Vacanciesarising.on account of superannuation upto - 3Pt July oIlhe year at 

which teachers are transferred-out ' on administrative grounds under paras 7.1(u) 

above, shall be filled up by re-posting of' teachers who are so transferred out, in pu:';i 

the above paras. While doing so, priority would be given to teachers who are transfen 

	

.-1•' 	- 	.•. 	- 

the region, and wherever, applicable, it will be specified in their initial transfer orde -
they will stand rerpostedto their original, station on superannuatiot.o( the p0t5011 Cfl 

8. 	ADMINISTRATIVE TRANSFERS ÔtDTHIR GROUNDS 	...... 

Besides transfers to eliminate surplus, , . ir4dicated in Para 7 1ibc.v. 

administrative grounds on which staff may be transferred are as follows: - 

i) 	 Due to completion of maximum tenure prescribed for certain posl a 	'-• 
below:  

S.No. 	 POST 	. 	MAXIMUM PREScRIBED I  
1. 	ASsistant 	 . 	. 	 03 

	

• 	L2 	Education Officer  05 	- 

Whila there would be no maximum prescribed tenure for Principals, c';-. :f 
th,y 	have completed live years in the same school, will be examined, and tiant.Ji' efroiJ 

extent necessary in pursuance to the objectives spelt out in para 1.3. 

.TofiIl'up'..vacancis  
.. 	

-. 
To accommodate requests'of teachers belonging to PCGR category for a pla(.e v-n 

	

vacancy is available. C'" 	 - 

ti 	. -e . 	- 	' 	• 	 ' C 

.1/ On grounds of misconduct or unsatisfactory perfonç 

	

l)LLp://vsal1atlIan.nic.in/polic\l.l1lIfl 	 . 	 ' l •: 
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charge-sheet under Rule 14 of the CCS (CC&A) RuJes 1965 or 'mposaion of a minot P
.  . (( . 

Iwo—

under Rule 16 ofthe.CCS(CC&A) Rules. 196 

" Closure of a Kendriya Vidyalaya. 

Other administrative exigen cj es. : .  

CRX11A FOR EFFECTWG ADMINSTRATXVE TRANSFERS INTO AND OUT OF PRIORIT 

One tenure posting of alimale teachers/officers and non-teaching staff in the rank of uprir 
and above in Priority, Areas will be mandatory beforethey complete 35 years or age, with -the I Ii 
rnininlum tenure - 

: S.. Type of Station 	 Minimum tenure (in years) 'No.' 
North-Eastern Region (except_its, 	 ---O3. 
very Hard_Stations) and hard 

 

I 2 	I Very Hard StatiQnc 	 02 	-- 

Explanation: 	Where a personiis worked in 	tions of both the.ld-nds -rnentjnecl ;bo!, •' 
Station of category (2), 'will 	treated as being equivalent to 1 V times I:he tenure 01 
category (1).for purposes of detáihining whether he has completed the minimum 	.ci:br: 5 

-- 	After completion of the tenure prescribed above, if a person reque1s 1 R Xe 

out, he will, as far as possible, be given a posting of his chojce in -We PCGR 	Uiqo! 

As per objectives of the' transfer po!icy as mentioned in para 1.3 (i), We ICC: 

transferring teachers to fill up' vacant posts in Kendriya VicJyalayas situie i 

Areas shall be as follows: - 

Vacandes in KVS in Prlorfty Areas shall be published on the wehte of 

Regional Offices, by 311t January, and applications of willing petson 	H he rn- 
15 111  February, for transfer ip such vacancies. eased on applica1ion 	thei\''.i 

posting teachers/employees to vacant post in KVS, of their choice, sh!Lb 

Commissioner, by 25 1 " February. 	 V  

In addition to (i) above, 25% of anticipated vacancies in KV5 lCCdte! in 
- 

on 1 5 t April of the following year will be filled up through 

up vacancies to this extent, senior-most male teachers upto 35 year. of ic. 

March of the year, based on all-India Seniority list, who have not'flit21'-:"r 

V 	 - li 



• 	T T 	-. 	
__1_• 	.. ' : 

443) 	
minimum tenure in Priority Areas shall be transferredQ such areas subject to t 

-."..,-.--.---• belonging to MDG, DSP and Physically Challenged_categories In addition duin 
------a 

those teacherswho have completed less than one year at the present place of po 
-- on 31.3.2006 shall not be transferred to Priority Areas except on request. - 

• 	(iii) 	lnter-regional..Transfer of Teachers' as per 	(ii) above will be ordered 
Commissioner, specifying the region but generally without specifying the school, 
February. Posting to specific.schools will be done by the Assistant Commissione, 
recommendations of the Regional Transfer Committee, b' 10" MarFh. 

( 	
SPLAYOFVA .CA INNO 	R.IQRrr .Y..AR.AS.ON...I.YSWBSITE 

School-wise vacancies in KVs outside Priority Areas, determined after issue of transfer oi'der; a 

paras 8 and 9 above, will be displayed by the KVS (HQ) and Regional' Offices On'their Web;i1e by 
March. 	 . 	._.•••4. . 	I 	

, 	 . ... ... 
• ' 	 . 	'I9i f.ett4JH 	 ' 	3 

RECE..PT .O,F .AP.PUATIO.N.$..FQR..REQVE.I TRANSFERS. 

ll.lTheAssistantComrnjssioneroi the regjon .flJL Liest 
the respective Principals of Kendriya Vidyalayas till 20th March. The applicaUon reeiv 
Regional Offices shall be sorted and Intra-tegional aPphcaons will bereta,,ied. 	.phc'1 
inter-regional transfers shall forwarded to KVS (HO) so as to ,rearh it by 5 111  April. 

Applications for transfers will be made in Form - 1 appended to these guidetine:. in  
person requesting for transfer may indicate choice Of upto 05 stations in one or tnorc  

R..QU 	TRAE.RS 

Cases where requests for transfers shall not be considered: - 

In following cases, requests for transfer shall not be considered: 

i) 	• 	 Request of,  a direct recruit for transfer from the place of I irt. pOi 	•.;: 
considered, completion of a period of three years in case of male, and one y. 
female employee. 	..... 	*.,• 	.• 	' •,, 	• ,. 

• ii) 	. • Request for, transfer of a person posted on promotion wUlt c c. 011sid e,' 
completion of three years. inte aseof..Assjstart Comrniscioner/ Educal ion 1.1 

• 	year, in other 	, 	 . 	.: i 	 .. 	• • 	' 
• 	, 	 .,•. 	 ' 

h1p://Ivsaniai 11an.ncin/poljc\hm 	 • 	' • 	 ' 	It 



_Princi als Education Officers .anci Assistant Commissioners will not betransteti 

	

0: 	 . 
has

StStibn  from where they were transferred earlier, unlessaperod of threc 

ducation Officers ior ASSistant Commisioners who were trancfr 

• 	: 	...: 	dministrative ground mentioned in Era 	vshali not be.consj 
.,completing five years Fuher,theywffl not normally be transferred to the slatE •-.-, 	.-:-.-_ 	--. 	.-----.--,--.--.-. 	 ------- 

where they were transferred out on the said administrative ground. However,_person 

to Priority Areas shall be considered for transfer on completion of their tenure as spé - - 
	 - 

tParag. 
- 	

F 

A person who has been transferred on request, will not be trartIeird on 
again in the same academic session 

, 	
4 

Cases of MDG, DSP and LIR categories, where request for transfer has airea 
granted on these grounds previously 	' 

	

12.2 	Extent to which requests from persons Pelonging to IPCGR. and non-PCGR cab will be accommodated. 	 . 

Extent to which requests fron persons belonging to PCGR and non-PCGR categories will be accommodated will be'. as follows: 	
0 

S. tO. Category 	Extent to which request will be accomn1oc$atcc 
- 1. 	PCGR :. 	i)' 	First claim Qnavaila evas 

ii) 	To the extent vacancies are not: avalable, bydipiacmr  
of employees as per para 15. / - 	 2 	Non-pCGR 	To the extent of available vacancies left alter - 
accommodating all requests of PCGR category. Howe.;r, 
non-PCGR requests will not be accommodated it griol t.• 
such request is likely to jeopardize academic Inlerest. o 
students at the ernployee's Placeqpostin,g.. 

	

12.3 	Criteria for Considering request transfers to fill up available vacanrics. 

- Subject to.the provisions of Para 12.1, requests made for transfers shall be disposed of 6 lh: 
indicated below - 

it 

Requests coming under PCGR will he granlec a.. pet the OpliOii., 
applications, With,' n the PCGR, the order of pr'ecedence wiJ be as under: 

a 	MDG, 
--: 	 •i 

b. 	DSP, 	 . . 	 • 	
,.. 	, c , . 	- 	- 	- 	- 

. 	 • 	. 	- 	
.• 1 	' 



NEW 1 RANS1ERGUIDEL1NESW 

• Those who-have completed their tenure in Priorfty Areas. 

Vacancies for which no requests are received from 
teachers coming Under P 

be considered for posting of applicants belonging to nofl:pcGr category. In 
the event 

being more than one request for the same vacancy, priority for transfer shafl he c 
descending order of aggregate entitlement points Calculated as per para.13 below. 

, I . 	•-., 	 ••. 

Posting with an Employee Spouse., 	•, 

As far as practicable, request for transfer to join an employee Spouse, either at the same 
Slati 

a nearby station, shall be considered and,for r,this reason specific entitlement points have been 
in Para 13. In the event of a tie among the same ,category of Spouses, lady employee 

would I 
preference over male employee, and inter-se priority among different categories shall be as 

foIlo 

I Cagory of mpoye $pçg 	 Pnoitty 

ji. 	Where spouse is a Sangathan employee 
2 	Where spouse is a Central Government employee 
3 	Where Spouse , n employee oran autonomous  body or PSU under  the Central Government. 

Where spouse is an employee of a State Government or it' 	P. ,  autonomous body or PSU 

an 1 - 4 above - 
- 

NOTE: - For 'Spouse Cases the aforesaid priority will be considered only where th..' t''ii 
transfer to a station (a) other than the one where he i currOntlypo;ted, 	h'  
employed Spouse is posted either at the desired Lstabon or a nearby .ta1ion. 	

% 

13. 	ILN.T...POINTS FO.R .DEThR. IN...RIQ.RITYAMONG RIVAL CLAIM A iI' 

For purposes of Para 12.3, requests will be disposed of based on highest n(ic -
assigned as per the following criterion:- 

	

- - 	
--- 	--. - - -.-... 

SI 	Reason / Consideration 	 I 	Efltuticrnent pomts No 	••, 	. 	

J. 1. 	Completion of'tenure at a Very Hard Station 	
. 	 40 P. •--tv• ' 	•. 

Corn letio~of nure in the North-Eastern rJ9 	 30 
(except aery ar s'Eion). and aFhard 
stations elsewhere, 
Stay at the station from where the transfer is 01 	for 	each 

	

V i. 	 c1 	i 	
.. 	•4.... — 

hi ip ://kvsania than. nic, in/policy, hi in 
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UIIIy Uuyu 	ALJI. U IUZC LVViU UIUI I.'u.i bLOY 	LeuIIy ut: yt. and 2). 	' 	
subject to a rnaxifflni of 
points. 	- 4 	PhysicaUy Challenged Employee 	

- 	 20 • 	 -'ir, 

5 Tnmarried/divorced/judicially se araciTwidowed 
s. 

tJ )A Request to be posted with an Employee 

7. 	Lady teachrs who are posted to places mo 2- 5:

10 than 500 KMs away from their home town l.. . .... 
........................ 

NOTE: - Afthough.the persons covered under S.No. 1 and 2 come under' PCGR category, ent. 

points are assigned to facilitate decision rnaking as,their number may be quite large and there 

competition among them 'for some specific stations/K Vs 

S.'-..-  ••' 	
.5 

14 	FIRST PRIORITY LIST: .NTER-REGIONA .'J!QVESLTRAN.SFERS . AGAINST AVA 
VACANCIES. 

 

• 	14.1 	The first priority list shall be preogred by listing of applications received br,  inter 
transfers against available vacancies taking into account the entitlemen __________t points as pe 
above ano shall be displayed on KVS website by 30(11 April This priolity Ii'.t ,htH L 
in accordance with para 12 and 13 above. 

	

14.2 	Representadons against transfers proposed in the first priohty list shall bet'ec..':. 
May. 	' 

	

(14.3 	After taking into considerationthe representations received as per para 14.2, final 
orders will be issued by 20 111  May. 

	

15. 	SECOND PRIORITY LIST: INT ..R-R.EGIQNAL TRANSFERS OF PERSONS IN 
CATEGORY BY DISPLACEMENT OF' OTHERS AND CERTAIN .CONSEOU 
TRANSFERS 

	

15.1 	Where transfer is sought by a teacher cominq undePCGR ndnovacancy:av.iLf.lr 
staon of his choice, required vacancy will be crea 	' displadncjaleache1 of ft 

' co 	stbject) with Ionest. stay at the said station, and not bcni 
However, nobody shall b.dispJace4 ip thAc 	nner 	 bie; before compktin; 
of three years. If , 	non-CDA category .employee with more Ihan .3 year'; tCiiui S 	5 	, 

available at the station of first choice Of .a PCGR category.employee, the exercke vtl b 
S. 	 ,'I$.' • * 	'. 	' 	, 	 S.  

locating such a - person;atstatjons 'oihissécond, third and lower choices, in thi. O!iI( 

non-CDA employee with more than 3 years' tenure is available at any of the 11in 

hu p://kvsangathan  . nic.in/policy.htm 	 S 	
. 
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the non-CDA employee With longest'tenure out of all the prferred stations taken loget 
&.ekbe displaced.  The displaced teacher will be accommodated against available nearby va 

far as possible withIn_the region. The resultant 
c-wising out of transfers brdi' 

first priority list, will be used to accommodate. I1O1-PCGR category requests, who coul 

accommodated in the first priorlty list, to the extent Possible. 

/ 	52 	
Secondpy list prepared as per para 15 1 above, shall be disp!ayed on 2 	 KVSwebspt / 	th Ma 	I representations aalnstit will bereceiveci 	 Final Transfer aider, be issued by jØth j  

- pr:iolity  ri—SES7,15—Y ne 

TRA1SFERS BYR
TEGIONAL OFFICES ...........,•. .,, 	 .. j 	T,c 

Applications for iritra region. request transfer shaH be'cónsidered by the ReaionalTrnsrer 
 ................................................................ only after the inter region. transfer orders have beenjssued by the KVS(HQ). 	. 

16.1 	Request Transfers against available vacancies by Regional Office. - 
- 

The first .priority hstshallbe ré aredb listi 	of applications received for - intra*regjorini AI account the entitlement points as per para 13 - a oe 	his priorit),  lkt shalLbdjs1;t RO website by, 26t1 June..   
Representations   against   transferJ?roposed   in first   pri.oifty rècei  	hZ 

-   --  	-   - 
ved by   1&   July,   and   final   -   transfer orderssa  	Issued   by 15th)uly. The first prit hallbe..pepa.red as per provision5 of para 12 andr35 	- 	 .... 

16.2 Transfers 
of persons in PCGR category by displacement of others by Regional C 

Where intra region transfer is sought by a teacher corning under PCGR category 
vacancy is available at the station of his choice, required vacancy will he created as per p:oviic.; 
15,1. The teachers so identified for displement shall be called for 
J 	 counseIlct b' liie RtC uly.  

Thereafter, second transfer list shall be displayed ohRO website by 20t4i July, repse; 

if any, against transfers proposed therein shall be received upto W 11  August, a; 
transfer orders shall be issued by 10th August.  

16.3 	
Any corrections/modifications in transfers as per first and second priority lkt isuecl shall be issued by 20 th  August. 

17. 	TRANSFERS UNDER SPECIAL CIRCUMSTANCES - 

17.1 	Not. 
ithstandlng anything Contained in Para ,.11 1, transfer application 04 i I 	hi 

'r 	entertained upto 31st Augustfor transfer to a station in respcct of wliic'i 10 11'1 p 
made request even:if such teacher has not submkted the application in the p'esribei1; 
by the last date specified in Para 11 1 In case of vacancies in Priorily ' 

- 

teachers 	the year.  

hi tp:IIkvairtai han. flic.in/policy  lit-rn 
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I'at.ct,' 	- 

1 	KVS reserves the  a h t t2_Lragnsfranth to any Place at an ime due to idmn k 	. - 	
exigencies. Commissioner may passorders. in such case 

17.3 	Transfers on accou,nt of serious illness, when it is not practicable to defer the transfer 
year without causing serious danger to the life of the teacher, his spouse or ailing son/dauc;h( 
be effected by Commissioner at anytime during theyear 	. 

t 	. 18.  

	

• - I , 	•• 	- 	.-.-•- 	
7 	 7 -.7'- 

I I . 	¶*• - ____ 	
- * .-.. - 

Mutual transfers.(involvjng two persons) of teachers Within the same category will he 

provided provisjofls.ofpara-121 - are,not attracted in either of the,two cases. No 
t'q 

- 	mutual transferhbecoflsjderedbeyofldt?3lMQt 	the year. 1ntra-reçjion..iI 
transfers wilI-be finalized, by Regional Transfer. Commjttee and ordrs issued by the 

Co • 	
Assistant Comrnissioner..Requests for..inter..regionaI mutual transfers shall be forwat (l 

(HQ), Mutual.traflsfers.shahlbe considered only after inter and inira region transfers at - c.  all categories.  

	

• 4 , --. '..-..-- 	 . 	I 	-. 	- 	 - 19. 	CALENDAR OF ACTiVITIES 	f$ 	 . . 	 - 

For ready reference, calendar of activities in respect of transfers is Summarized below: - 
SI. Ativity 	 . 	

.. No 	 -- 	
- .••• 	Parallo. 	

For 2006 	TFor of the 
- 	 Guidelines 	 I 

	

-

25111-.-- 

	......... .1 School-wise Allocation of Posts for the next 	5 	- - .i5". Feb. 	. 	I demic session 	 . 	. 	 ________....•_ 	. 
Determination of.  School-wise Surplus staff and 	6 	 ' 5 March 	. vacancies. 	. 	 . 	

• - 	Counselling by RTC for voIuntary and admn. . - 	7.1 	Mardi 	o V 	
transfers to eliminate surplus. 	' 	

- .............. 4 Intra-regional transfers to eliminate School- 	7.1 	27" Marc 	5' leveL surplus 	 h 
 , 	 ____-.-_--_.____.__. ..............- 5 Submissioflofdetlsofaffwhich is surplus n 7.2 	271h Match a Region , to KVS(HQ) for Ihtèregionar 	 . sfe r 	 --------.- ---- 	_______ 	

j 6 Inter-regionai transfer orders to eliminate 	. 	7,2 	3l 	Match 	' Surplus at regional level 	
•  Dispyof vacancies on website for Priority Areas 	9(3)( i) 	*tApi1p 	

,. (8) Inviting application against above vacancies by 	9(3)(i) 	17 April 	'. rs 	 . 

'Z! tjraflsferOrderg 	edonapplations 	9(3)W_J 27 111  Apt ii 

10 Admn, Transfers' to priority Areas', 	5t'Aprj...........25 Commissioner  

Ti. Zssue of ,  Posting Orders of persons transferred't 	'9(3)(iii)  

	

11L1p://kvsanua1l1ilI)iciI/l)olicyhtlil 	 . 1 
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-. 	.- 	 - •,. .. 	-.. 	.. . 
webs ite. uIs 

Receipt of transfer applications by ROs 
Receipt of transfer applications from ROs by Hqrs 

 

11.1 '15th Mat' N 

"15 Display of First Priority -List of Inter-regional 14.1 
30 111 May A.  

25th Juiie 30' 	,A 

16 
. 

Receipt of Reresentations On First Prioyity.ListNn . '' .- 

• 	jf Issue of Inter-regional Transfer Orders 
142 10111uly - lSthN 

p
T —'----------------___  pursuant to 4•3 '. 'trij 	

, 
20th N 

Ti Display of Second pri.Qj,tv Ljjnter-regjonai 
RequestTansersproposedto .1 	y 

19 Receipt of representations on Second Priority List' 
20 I sue of Inter- reioi-ia tra n sfer orders 	u rsuantto 

15.2 
-j' 

31st 	.uly  
P 	1 

21. •Corections/Modifjcatjonsjfl1.JIflterregjon a I 	" 
• transfer orders issued as per (17) & (20) above. 

15.3 s' 	Sept.. 
22 Display of First Priority List of Intra-regional 

Request Transfers on website by ROs 6th Sept 3 
23 Receipt of representations on First Priority List by 

-.-----.-- 

RO 16.1 20th Sepi. i0 	3 
24 Issue of Intra - regionaNtransfer Orders pursuant to 

(22) above 16.1 251h Sept. 15") 
25 Counselling at RO of teachers identified for 

displacement as per para 16.2 16.2 2" Sept. 16' 
26 Display of Second Priority List,of Intra-regional 

_____ 

transfers on website by RO 
 

.16.2 1st Oct. 20' 3 
27 Receipt of representations on Second Priority List 
28 Issue transfer , 

16.2 5 11,  Oct. !" 	A'.. 
pursuant to 

J26Jabove. 16.2 20th Oct.  
29 - Corrections/Modifications in Intra-regional transfer 30tii 16.3 orders issued pursuant to 	(2)) & (27) hbove. Oct 

.30. Transfers Orders und 4er. Special Circumstances. 17 As given in A 

" 31.. M. 	.. 	
. 

utual Transfers 
_________. 

para AL ............. 
18 Jl5tilNov ... 

20. . ADMISSIBILITY OF, TRANSFER TA 
.5 

.Transferas per KVS ruj,will be admissible in case of 
fr qerggsfers except in the followinc çirc ec - 

(I) 	Where request transfer is effected 
or  

against a vacancy in a C!) r, t 1(( 

H 	 S 	 • 	 • Where.a person posted in a school ma Priority Area is 1ransIrtei -!.,cu,, on completioriof S . 	. 	
4 5 

pre$th iiure  . 	.. 	.. 

21 TEMPORARY CHANGE oF4HEADQUARTERSc 
44 ,  

Assistant Commissioner shall be competent to change the headquarters 01 a iac 

hi il/policy.III •  . 	I 
- ho 
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not exceeding 180 days at a stretch within an academic session to any other School wi 
region on following grounds of administrative exigencies: 

i) 	In case no person is available for engagement on part-tjne.coract basis to 1il (including a leave vacancy) in a school, and 

For ensuring better utilization of manpower. However, the Assistant Commissioner 
due care while changing such headquarters temporarily so that the academic inteic 
students at the employee's present place of posting are not adversely affected, 

INTERPRETATION 

If any difficulty arises in giving effect to these guidelines, the Commissioner may p 

orders as appears to him to be necessary or expedient for the purpose of icinovi 
difficulty. 

TRANSFER OF NON-TEACHING STAFF 

These guidelines shall, mutatjs mutandis, apply to non-teachiig staff. 

CODE OF CONDUCT 

All employees are expected to adhere to Rule 59 (27) of the Education Code and 1ut 2 
CCS (Conduct) Rules,1964, which read as under 

Rule 59(27) of the Education Code: 

rievance,jf a y except through proper channel, nor will 

Outside influence or support in respect of any 

Rule 20 of CCS(COflduct) Rules: 

political ol other outI mIll 
upon any superior authority to further his interest in respect of,  matters PCFtcHflIfl(J t) I 
under KVS". 

Violation of above provisions amounts to misconduct, and would be liable to be Punished. 

*Tjme frames mentioned in these guidelines are generally those whici 
be applicable from 2007 onwards. Relevant time frames for 2006 are  in Para 19. 

ht1p://kvsanathan,nic.iii/poncyltii 	 I h 
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Type of,  Diseases Prescribed as Valid for Transfer on Medical Grounds. 

TYPEOFDISEASE ' 	......, . 	. 	
. 

(I) 	CAf'CER . 	. 	 . 	. 

(ii) . PARALYTIC STROKE " 

(iU) 	RENAL FAILURE 

CORONARY ARTERY DISEASE WHERE BYPASS SURGERY HAS BEEN ACTUALLY 
THALASSAEMIA 

PARKINSONS' DISEASE 	. 

NO 	MOTOR-NEURON DISEASE 	 . 	 . 	 . 

(viii) Any other disease with 'more than 50% physical and for mental disal: 
examined and recommended by respective Regional Medical Board wi 
records/.reperts '(with in three months). 

The brief description of illness which will be Considered as medical ground; for 
of transfer, in terms of transfer guidelihes is as under. Medical terms i'eferrd 
meaning as given in the Butt.erv,orth's Medical Dictionary. 

(I) 	Cancer 

II is the presence of uncontrolled growth and spread of malignant cel; 	111 dei' 
cancer inducies leukemia, lymphomas and Hodgkins' disease. 

Excusions: 	 . 

This excludes non-invasive carcinoma(s) in-Situ, localizecJ non-invasive tuino':. 
early malignant changes and tumour(s) in presence of HIV infection or A1L' .' r •; 
cancer excepting. malignant melanoma(s) are also to be excluded. 

(ii) 	Paralytic Stroke 

(Cerebro-vascular accidents) Death of a portionof the brain clue to Vasu 
(a) Hemorrhage (cerebral), (b) Thrombosis (cerebial), (c) Embblism (etul:ij 
permanent disability of two or more limbs persistino lot' 3 months aft ri the !!i' 

ExCluion5 	. 

I) 	Transjent/1scharnic attacks 	, 

Stroke-like syndromes resufting from 

11t1p:/flvsaI1i!ill1aI1 flic.iti/poIicyhti 	 ' 	
' 



a) Head Injury 	 _. 	 / 

• 	.b)Intracraniai space occupying lesions like abscess, traumatichemorhaqe X < •.tumour. 	. 	 . 	. 

'1 

c)Tuberciosismeningitjspyogenic rneningitk and rnenincjococl 
mInjitj'.. 

KIll) 	Rnal flt;•. 

It is the final renal failure stage due to chronic irreversible failure of both the k 
• must be :well documented. Jheteacher. must produce evidence of. undeicii 

haemodjalysisand .oher relevant laboratory iflvestigaj5 and doctor certification. ;7 , 	•r.'.. 

•.•' 	.' 	' 
oronryarerydjseas wh re YPasssurgeryh ,sbcCii,ct-illy done: 

1 
• 	

The use of surgery.on thadvice of a consultant cardiologist to correct ñartowji)çi c 
• blockage bf-on&or,more coronary arteries.,,-, 

•,, 	 , 
• 	, . 	 - 	

.1 

Non-surgical techniques such as the use of either balloon or LASER via a cat heU'r through the, arterial system are excluded. 

THALASSAEMIA 

It is an inherited disorder and it is diagnosed on'clinical and variOus laboratory 
Patient with Thalassaemja who is anemic and is dependent upon regular blood t 
for maintaining the hemoglobin level. In addition he is on dielalinci igen(. 
supportive .care. 

Inclusions: 	 . 

i) 	Thalassaemja major; - History of blood trarislusion/ teplaccni:d' 
months interval. It must be well supported by all inedicT docum'ni;. Ilhe h- 
include the periodicfty/duratjon of,  blood transfusion,' replareme111.  
patient/chelation therapy. 

Exclusion: 	. 	 . 

Patient'- may have Thalassaemia minor. His anemia may become 
concurrent infection or stress. Anemia may become severe Le.ai; 	! deficiency or other associated factor. 

Blood transfusion is not required and these patients rio nol require Chclion 

(vi) PA.RKIN.SONS.DIS.EASE 

Slowly progressive degenerative disease- of nervous 
slowness and disturbance.of balance. 

Must be confirmed by a neurologist. 

hit p:// 'sangal han. nic, in/policy, him 
to 
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Inclusion : 	•' 	 '-' I 

! 	
,l 

Involuntary tremulous motion with lessened muscular power, in parts not in art,or 
when supported; with a propensity to bend the trunk forward and to pacs frn •r 
running pace d  thesenses and intellects being uninjured, 

Exclusioni 

(i) 	Patients .whoare stable with the support of medicine. 
V 	r 	r;f 

Detection of ParkinsonsF disease within the duration of 5 years. 
• 	 ' 

Requirement 

Date of detection 'of the disease, hospitalization exteni of 	ir1votvermnt, , 
treatmerrt.along with discharge summary Should be furnished., Mention lro':k 
about the progressiveness of thedisease, and summary of inception 01 the pirtir 
confirmed by Neurologist.  

• 	 • 	. 

MPTQPdkURON DISEASE:; 

Slowly progressive degeneration or rnoto1r neuron cells of braiti and 	; 
weakness, wasting and twitching in limbs and difficulty in speaking and 	dli , P 1 

• 

Must be con(irrred11 by, neurologist 

Inclusions 

' 

Irreversible/progressive motor' neuron'
s 
 disease with presence of v1rii"6 '. 

fasciculaton oirnbswithIwithoUt,brisk tendon jerks and exten,ion piUi1(:?t I "r' •W. . 	 F 

J4 Exclusiollf 

'Weakness of rnuscledue'to othercases like infections,: neuropathy  
motor -neuron.disesejnvolvjng less than 02 limbs and the musde power i' 
grades, 	 ': 	'• 

Requirement 
$ 	

I 

It should be' duly supported bYMRI.EMG rand nrve onduc1ion lest. 
YI iI bw th ' 

Any other:.djsease with more• than 50% physical and br mental 
examined and:i-ecornmended 

•
byrespectjve Region Medical 3oircJ' records/reports: (with in three months).. 

 

Iç , 

$1 • 	-•'•- 
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' Ari(a) , -'t 	' PEflI4ANLINT 	LOK 	D1UAT 	 1tpuI' 

ACARTALA 	: TRIPURA. 

LOK )ALAT CASE Q - - 62 - -- 01 2005 

Mr. P.T.H Kum.tr 

	

	 ----Petitioner 

- Vs- 

• 	Princial,Kenriya Vicyalcya, 
• 	KuriJabin, igartaLt 	 ----0pp.-arty. 

B10R 

	

Mr 	.K. Deb 	Pre - 	siding Judge 13 	 , 

Mr:. L).Chakraborty - Judge, 

Mrs.. K. Deb Barir.an - Juçje 

• 	For .  the Petitioner 	- In person 

For th Ppp.-party 	- 

Arçjument hcrc.1 on - 20-12-2005 

Jucigrnentde1ivred ori-18-01-2006 

•JUDCMEWT 

• 	1. 	By this application the Petitio,ner so ,igh L reli.L cjin- 
\ 	

-, 	 • 

st the •hrr±sswunt suiLerd by-khe him during 1 fis V ice 

r lod from the hiexerchy steting inter dlia in th 	ppl iCdt ion 
• 	 • 

that:-. 
ç% 	 •• 	 • 

• 	 •. 
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(i) 	he suhmitted nurnbez of appea1s to the Authority ot 

• 	 KeudriyaV.idYldYa on 16-9-2004, 	24-1 1-2004, 14-2-200. 

/ 	 2642005, 	3.-62.005, 	12-7-2005 for getting 	jus - 

ticejn the matter of carreer loss, 	harzassment,[itIafl- 

..cial loss and mental torture etc. alleged t 	have 

• 	been caused to him, but the Kendriya Vidya1ay1 did not 

take 4. 0y.action till date. 

Even the Grievance eall of the Kendirya ViJya1'ya4  

• 
also did not take any action in this regard inpite 

of re. peatej.  approach. 

82 yearsold ailing mother of the Petitioner, two tni- 

nor daughters and employed wife have been suffering 

muchinAndra Pradesh Since Hay, 2003, and they neei 

help . afld5Upp0rt ot.the petitioner.. 

Principals of. Kendriya Vidyalaya end) 	the loc1 staff 

are enjoying undue privilage. 

And the petitioner has, prayed for approprito XIM 

• 	 relief according to law,justice,eqUitY and good con- 

acince. 	• 	
••••• 

A copy of theie letter written by the 	pe L itionci •idd- 

• 	eed to the Grievence Officer is annexed with the petition 

on perusal of which it appears that the petitioner brought 

his grievence to the notice of the Grievence Call by a letter 

tV " 	I"• 
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date1: 1277-2005 to the effect that he has been workihg as T'1' 

(SST)ln the Kendriya Vidyalaya, 0N, àgcIrtala and hewas 

posted to North Eastern Region w.e,f. 2-E ,-2003. lIe is a post 

grctauate.in history and English, M.Ed.. P.G Diploma in Guideti- 

ce and (.Ouncilling, Andre Pradesh btate Medalist in itthletic 

Spor;t. He secured 100% results 	in 1996 to 2005 in C1tis: X 
CDExa/ninati,on, 	he has the honour tobthefirt•pron 

fromKV5aejected for t Film Jtppreciat ion (oue, conducted b 
by t Nationaj Film Archive of India' and lilni & 1elevijon 

Instiute of 	India', 	under the Ministry of 	lnforrnatjot'i and 

xoadcaeting, Government of India. 

• 	 In the month August, 	1997 	, 	the petit lonet apilied 	f o r 
• the post of Di3t.Co.oXdjntor in a Itndra Prac1eih 0pen'Jchooj 

• society. The Principal, Mr.M.V.R.1( Shustry wrote on the 

application that a disciplinery case ia 	pending, 	but the rca- 
lity is that during his 	15 years of service he has not recei 

ved any charge sheet, 	nor any sort of flOtce regardIny:,y 
: • 

case departmental or othet,against him.. itnd only aftet *J 
d 	lapse of 	two years since 	thiti0 princ11 	e 	noi 	I hat. 

• 410 .  d thC Lpliiiu1 Y 	C(5Q 	WdS 	pondillçyf aju 11131 'hi It. 	C) 	i'i 	i.i 	lh 

suid false allegation t)e petitioner 103t a briyltt chance •!lJ 
prospect. igain in themonthof Dec. 2002, 	he applied for th 
post of Principal in A.P.S itt that 	also the 
Principal isucd Ail a clear'nce cert1fjte only on tli 	la 

minute on 16-12_2002 which was the last 	date for receIpt of 
applictjon and thus h 	lost the opportunity to subt,it th1 

applicQtjotj 	in 	time. atlQ 	injustice was 	one 	to the :t)etjt 10 1101 

('\ 	 • 	.• 
by transferring him repeatedly from ttiia Uchøol t0 ttYt 

School and he was 	tranferred 	in 1990, 	2 002,1004 	CiUCI 2QO.iij 
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transfer from..Andra Prude Sb to Tripura 	 tit 	wis 

motivcited by unfair p3litics of Hr. G.V.Ramanct, Fir inand fleo, 

Mr.M.V..R.KSha5ty, Mi:. 	Bal and others. 	kgainst which 	he 

appealed on 25th January, 2003, but the K.V S did not coniuct 

any impartlal ; open.enquiryand.the eruii:y 	was completely ,  

one sided without iollowinçj the provision 	of Centz.al CAvil 

oervices(Claosiiiccition, Lontrol & App2ol)Rules, 	1965 	n3 by 

force 	the, petitioner was 	sent to Agui:tala. 	. 	. 

Further. grievonce 	is 	that he hus not received the urre - . 

• irs for.t-hia,.period from January, 	1996 to august, 	1996 under th 

the 5th Pay Commission Rules. His increments for one year 

1996-96 was withheld for one year without any Eeason. ityain 

his increment for the year 2003 was also withheld ibr 

three months without any reason. Interim relief & U.h urrer 
• 	. 	,. 	

. froti 	July,to 	eti.oinber, 	1993at 	I.V. 	It'lS, 	Kalillyd 	Ik1 	not 

xeii paid till 	today. 	I.R. Arrears for the period of Sepen,xx 

1993 ut K.V. Suluu huu 	not 	been paLl till 	toduy. Uoubl'j II.R.A 

Ailowurice 	fiOni .21-4-2003 	to 29-9-2004 at K.v .-1, 	1hgata1a, 

has been intentionulY withheld forson 	mnth5J by hi .M.V .R .K 

• 	Lhastry's 	friend. 	. 	 . 	. 	. 	 . 	 . 

It is also allegei that due to such harrassn;ant .ni neu- 

tal torture the petitioner, could not even complete the.. PGUCA 

course in h.P Universities, 	Vishakapatnam, 	wliLch he wu.' 

pursuing. 	. .. 	 . 	 . 

2. 	The Opp.-party contested the proceeding by filing writt- 

en stdteluant admitting that the petitioner a ubir. i t LeA. nitnber of 

' . 	 . 	. 	 .. 
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representations and the opp.-party forwardej the scilie to the 
• 	: 	•;.. 

higher autr1ty,'.as the .opp.party appeared be for the I1a-

lot has gotno authority to take any decision upon the said 

representations. The opp.-party has denied the dllegdtjo,5 
ofharrassrrentetc..,e by thepetItlonerund;t he 

further stâted 'in his reply that the petitioner alreaJy 

approachej the Central Administrative T ibunal. a 	th lion' - 
ble GauhatiHjgh Court Agartala Bench and both the eases 
were dismissed and in fine the opp.-party has a.thrjttej that 
the petition .1 Lled..by the petitioner seeking relief is with 

out substance and is liable to be rejected. 

3. 	A.  Xerox copy of the judgment dt. 30-9-2003 pusi by 

the Cntra1 dministraL ive Tribunl Hyzle bad tiench in O. 
140.430/2003 is 	to the reply filed by the OL)p...party, 
on p.aruzcllof..:whjch.jt appears that the petitioner filei an 

CpPllCationbfore the Central Aclrnjnistrdtjve TriburJ(C4'1) 

for declaration that the order oftransferdt. 
1 5-42003 sign- 

ed on 10-4-2003 As in its 140F33_11/200203/1(vs(s.j.r11) 1: 
ilb2q,al, vilti.ated witl1 Inuiefide, caprjcjo, unjust, unwarr 
inted, Punitive in nature and not at all in the public In-
teest anJ it Is contrary to the tranfer guid1j13 

	01 ifl 
Jriyu Vidyalayasaflghat an and violtjv of princlp1e of,  na- 
tural justicea 	oltIve Of irtic1e l4l6 and 21 of the 

Constitution of India and the petitioner prayed forsetting 

aside the same 	• 

The fidig of. f;.'e. racorded by the Ld. Tribu5i Is 

that the V:i.L.loner joinej tile servjàe on 
0-1-1990 at 

nil 
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Ken-Jriya Vidyaloya at Dhanpuri,:4uzthya Pradesh a n PrIiary 

Teacher,  wherefrom he Wds transfex:red to Kcndriyu Vtdyalaya 

Izaiinga, Vishkapatna,n, 	in 1992 and in 1993 	h.? got 

sejecLion as T.G.T Social Studies and then he wis posted to 
Kendrya Vidyalaya, Salua, West &3nyal.. There;!tt, 	hi was 
transterLed to Kenirtyd Vidylyâ-ii, 	NauseflaLajgh In 1996 

In September, i  2002 	some stijenta of lXih c 	',Se- 
tio 	C', 	failed to subnit the project workwjthja the sti- 
pulated time and son of. the Pr1ncit.1 was a)oon 	ot 	the 

defaulting studenand thereupon on the advice uflJjp- 

of Principaj 	low mark was awarded brth 	project work Lot 
tts 	students inc1ujjny the son of the 	Principal. 

It ws the case .0fe th 	ptitioner b2fore the Tribunal 
that said thcidet offended the Principal who 	in tutri inJe 
MCn,O 	2 7 - 2002 X asking explanatjo 	as to 	hy .sor 	of the 
StUdQLs. were awardecl low tnark, 	an:I the. Princji,,t:i 

harrassinçj the petitioner In üIl pO5.jL,lp wtj 	and 
lueafl3jnd thu 	petitioner a iso alleged that 	the 	t It lone i: u- 
Cerred dIscrminatory treatment nitly due 	to 	eol%mJl 	f1 
incjs0 : 

4. 	The respondent contested the said pro 	 Wfo re  
the Tribunal by filinç, counter ±eply stating 	lnir alia 	th.t 
the .tranfer guide linej Isud, by the I(VS 	learly iniic.t 
that the employehave got All India Tra 	Lr liijy depr)(1 
ing upOn the Adminjstrtjve Exegiencjes/gror and th 	afd 
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QUideUnes also per it transfer of a teacher on the recoml; an-

dation of the Principal and the Chairm.n of 
tile Vidyalaya Ma. 

nagetuent COniijttee of the K.V. 

The respondent furthr submitted before the Tribunal 

thet behaviour of the petitioner with the s,tuts and hi 

other class room activities were Ciso fonj not accordj 	to th 	nncied purpose and hia UIfOUfl3d a1legt 1on içj u  
il the employe 	including 016 tchts ani the Priricjis 

in the, said 1(.V.S compelled the Chairman of the VicJyiilaya M
-3- 

nagement Committee to requeat his authorjtjq to take rem?... 

di1 measure to sdfagucArd the intere3i of the stuJ
, t 

ntty.As the activities of the petitioner wCz not founj com_ 
Jujve to the proper functioning of the instij011 

Lite 

competent Cuthor ity by following the gu ideiin05 tr111:1terred 

the pet1tjor by the impugned order. 

) •/'_' 

L1d, 
Tribunal considered the epitolllaof rnisry el1egcdiy 

sufjerj by the petitioner und brought to the 
nOticO of the 

Tribunj and réjecte'j the app1icjori holding thut the impug_ 

ed orderØ' of tran.31er ws not interferble 

It alo aPpers from the Xerox coov of 	4..-ii 
J'4Jyr1er1t dt 

11.lO...2004 Passed by the flon'hle Cauhati high 
u t •tt t1 C 

Bench in W, .P(C) No. 246/04 thal the 
pet it ioner f I led th 

aforesaid Writ Petition challenyig 
tha order 1,c, f 	dt. 16_4...2003 from Nau

h to Agartdla and for some othr 
service benefit3 and the IlOn'ble hUgh Court Jismj the said 

Writ petition holding tlt the writ petition 
WaS not 

able for want of Jurjjctj011 

jO 



1tU1 uu*. 

I 
II, 

In the present proceeding the Princjj, Kendiya Vidy_ 
laja Agartala has been made party agdin6t whom no allegation 
has been n'ade and the allegations labellej agiinst th (IJthO. 

r i 	iu)t~l A by the petitioner are beyo.j the teLitorial juris_ 
ara 

dict ton of this Adalt and those auihoritfes4 not before the 
'-dalut at present. 

The instit u tion of Lok A.Jlat ill f  u n '  ctionLng as ia  volt 
tary and Conciliatory .ig:ncy and Lok Ad1ut has Juriajiction 
to help the belligerent prtte3 to bring abou 	t n'?ttlofflent 
nd i 

1 
11 the present case the OPp.-party, the Pr1nC1pj1j(ø 

driya Vidya la ya ,  Agar  ta l a  hd no authority or ju l- i iji c t  ioll to 
come to any settlen;erit or Compromise within the petitioner 
in regurd to the a11egitjog brought by the p3titionr in his 
petition. 

Further, the concerned authrjtjes to whom most. of tl,Lj  
allegdtio-na relate are not before this AJalat ani th €ljtho.. 
riLie re not within the tGrjtOrlal JUrj8Jjctit ot ihia 
lut. 

AnJ moreover the entire matter WCiJ du1t wilh[n th  

gnent of the C A T ,I 1yJerbad Bench as nentiQ)eJ u1v 

However, bLore parting with the reot we. 1ik 
let 1r. to add h.at;it appears fromthe xerox COy of 11 

12-7-2005 filed by the petitioner that the petitir)r approa 

ç v 	ched the Grievenc Officer,hefldrjya  Viiyalaya Sunghjtan, Z4ew ,  

k. d ive 

1/ 

J1- 
d1 
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Delhi for redress, but there is no evidence on record to MkIpm 

show that the said application was disposed of and as such, 

we request the Grievence Officer,Kendriya Vidyalaya, New Del-

hito 	hear the petitioner and dipoe of the app- 

lication dt. 3.2-7-2005 sent by the petitioner prayinr for r-

clre3s. 

In thp result the case is 	and is accoriingly 

disposed of 

Th/•,•o.

4L oO  

(D • CHAKRABORTY) 	(B 
jGE (K. D1d1AN) 

,,mUeflt Lok paW 	.41tinanani Iok Pj&* 

gpuji, Ac"' 
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Lu 	~441,v-xv,A,c  
From 
t':i'ii E(JI1AR, 

1GT(sst.) 
KelI(l riya \"idyaiayii ON ((., 
ONGC Complex, 
.Aga ii o Ia ,Tri iiii ra St ate. 

Jo 
The i lonoul.abIccIIJIiI.l,laii / N ice C

lIdU1•Il1lIfl / Grievance Officer, KVS, New Dcthij 

Mid 

To 
The GEjCVIICC officer,  Regional office of K VS, 
Silchnr /ilyderabad/ Bhubaijewar. 

/1 fIn otigh Propei C liannel II 

ub. Kindly dispose of the applie ilion d ite 12-7-2005 in Griev 111cc cell and other 'l1 its Regni ding 
Icf:- Judgcmcii 1 of Tripu ra ta Ic permanent Lok Adalat au ii oilier a ppeals oF 1(VS date 16-9-04, 24-1 1 -04, 14-02-05, 04-03-05, 26-04-05 9  03-06 -05, 12-O7-05 08-1 i-05,l-1 1-05, 03-0I-06, etc. 	 - 

h)ear Siu, 	 - 

Willi Inimble SUl)flhi%Siøii and i LSI ) CC( 1 	otild liLt to i nit suit the Io1I 	i' iI lIlt i 10 	GUI kiiil (UIiSI(k, 1111011 ,C411 IS IIIS GUI ii)it t&jl()I) and 'tiI( k (liSU5dIl 

I snbt'iiit ted iiumhvr of appehls to KVS on I 6-9-04 .24-I I i)4, I 4 - 02 - 05 04-03-05, 26-04.05, 03-06-05, 12-07-OS, 08-1 I-OS, 21-1 1-05, 03-01-06 for geitimig J ustice iii (lie matters of ta, Cer loss ,trarisfc, S loss , I iu1iiicial loss alI(l lilt iii ii tot I itt L Ii I) iii I he KVS did not Like any IL1 IOU (ill (LI (C (lilt (I) hut mu i (mc I 1% OIl I I Slit 1 he grievailce cell of
,  N VS also (Ii1 mot taken any act ion inspite of repeal cii aI)proacIies. Tliaum I fll ) pcais lioiiq:iljte "'I'ripnrwSla Ic l'crma nent LO K A l)A 'the bit atlalat in his 9pagcs j udgement at Inst "reqoested (0 Grievaumçe Oliic, oF i lie KVS to liciir Petitioner 811(1 (liSJ)o5C)f I he 1ip)li(a I ion dated I 2-07-OS . 

a) .1 uttlgiiut'ii( copy, let (ci I 27.1)5 and. ol her a l ) l ) cak ('iiclosuul here iles 
. .\ . 	 . 

Ii) ( 8 1('C I' loss eviiicu,ces eiicluiseul here SV tom Imp., cs ....... '... . .. ..... ...... . 0 

c) 'FIIIHSFCI'S loss c'klemic5 CIICIOSC() 'mere with p;mges . 

TIA ) - 

ii 



V (1 ) False memos, Leakage raiisfcr l)apers and news papers Cuttings agaitist 
1< V, ltuiijbn,i enclosed herewith 

e) Principal wise h:u rassn,'n I kept iii pages ... . 	....... .. 

Therefore humbly req nested your good sell 

1) l.'ay all my Jmuicial dues along with interest and pay compeiisi( mu for mental agony. 

2)For career loss 'appoilit in all equivalent post of tlisl. CO-Or(lilIa(0t /Priiiip8l 
Of A11SWRjIs in my Jiouie town su ik.tkul.tni 01 neqr b pldcs (B&.ins 16 years of 'nySeryice I have been serving outside Oilily home town and state 

whereas remaining employees serving 10 to 20 years in sauiic slnhioii and in 
liomt. town enjoying ) 

For illegal transfei.s in 1996 ,2003,2005 and ilkgalaties of Ira 'islers in 2002 
,2004 & 2005 paycoml)e , Isa(jon for PrOlong llarassnie,,ts since 1995 to my fauiiilymen,ije,.s and myself.. 
kiuidly ECiflOve all tIlillecessary memo's and advise notes frOlul lily l)t'lSOhIaI 
file 

S) ( Id H fy b.iscd On wh icli le kJge I Cpt CSCII Id IIOJI S Ii 41 liSle, Cd iiie (o A g.il al.i 

kiu(lly put up the rule for "Compulsory tratisier for 5 years in plain or 3 
years in iiortli cast region to all eusiployces or 1'VS who completed (lie service 8 years in this slime stiflion (Bcaus 10 - 20 years long staying 
enhI)loyces playing 1)0111 ics ,doi ng Corrupt 10 ii and troubling noti local employees. 
Kindly put. :II. rule for "any employee should not wou:k more 111,111 8 yea us in a station/i 2ycars in a clIus(er /20 years in a region 
And kindly lake action :lgaiils( principals of KY Kunjahan ,K V 2NSB ,K V 
Salun , K\ steel plant \'SP 'and KV SRIKAK II LAM for inten Iiouial 
II arassmcui(S .( Principal wise harassments kept in page . . 	. 

I.Inuuii bly req uest )'ou sir , kindly go I Ii rough all my al)peals 811(1 (21) documcn Iary ,according to art ide 158 "Red ressal of grievai,ce 
lake (ICCiSIOn5 as quick as possible before 61t M arch . For which, kind ol :i et I will be grateful to you. 

liiiiiking you Sir 

	

St:itioui :- It\'oiIgc Agart:ila 	 'outs iaiIluI',ulh 04 —02-2006 	
.. 	 I\ 

	

• 	
rV\\ 

.11 k.uinunu) 
Il.A( IIj & Inp);II. Fil:i'(l)(;(: :FA(I'II I. Cislie) 



From 
PTH KumaiTGT(sst) , 
hendnya Vidyalaya ONGC, 
ONGC Complex, 	 - 

: Agaitala 1  Tripura State. 

•lo 
The Honourable Grievance Officer, 
KVS, New Delhi, 

And 

To 
The Grievance Officer Regional Office of KVS, 
Silchar/Hyderabacj/Bhubaneswar. 	 / 

Sub:- Reminder to dispose of the application dated 12.7.2005 in Grievance cell. • 	 : according to Judgement of Tripura State permanent Lok Adalat. 

DearSir; 	 . 

With humble submission and respect I would like to represent the following uiaUer to your kintl 
conskieratjon and early favourable action. 

I submitted number of appeals to KVS on 1 6.9.0424,11.04.1.4,02.05 .04 0305 26.04.0, 03.06.05, 12.0705, 08.11,05,21.11,05 03.01,06 For getting justice in the matters of career loss,'transfer,  
loss, financial loss and mental torture etc. But the KVS did not take any action till dates Even the grievance 
cell of KVS also did not take any action inspite of repealed approaches. Then I. appeals honouraijte 
Tripura Slate permanent LOK ADALAT'. The Honourable Lok Adalat requested to the Grievance OUicei,KV 
to hear the petitioner and dispose of the application dated 12.7.2005 sent by the petitioner. 

The same Judgement copy alongwi(h representation with 91 pages of xerox of evidence!; 
.- sent through proper channel on 04/02/2006. And on 26.01 .06 sent all appeals & CD Documentary by ;i 

Register post to you. But till, date I have not received any relief from yourkind end. 

I humbly request you Sir, kindly go through my appeal and CD documentary and take 
• 	decisions as early as possible. For which kind of act I will be grateful to you, 

Thanking you Sir, 

Yours faithfully F  

(P. .H. Kumar 
) )1d1IOii Ky ONGC I  Agai tala 	 M A (I its & Ciij ) M Id PGI)(,C I A(i iii I Ftnu  Ddte 03032006 

Enclo 1) Xerox copy of Lok Adalat Judgement 	
I 2) Xerox copy of Repiesentation dt 1207 2005 	 , 3) Xerox copy, of Representation dl 04 02 2006 	 I 

4) Prin(,Ipal wiseharassnient 



INCr'j 	SERVINt N RiTEAS 	 $41 	 ' .. 	I. 	V. 	 . 	' 
7 . 	 ApptIrx . . 	 I 	 quiimnt cit ]cast  th= yurs scivioa in a C.L1rC PO5 I 	, •.( 	S 	 . . 	 L'weim two Ccntr:I ifltLt &UUIiUa3 rny bo b reUed to o years in 	 . 	. . TNCETiVES FOR SFR'V1C N REMOTE AR$AS 	 5cnin cas ofmrnorjau wic in th Nth.East. 	 . 	. 

: 	 ! GL MF, C 	 iv, 	 oi. 	 . 	pcikc cmry itH N. nude in the CR of alJ cmj)joycrj whi rnderd .. 	 No 	 iVd 	tI 	 111,  July. 1984,G4,. UQ No.')u.. 	 " fl1 nurc ofervic n he ?nh-Ea,seq 1tcgior 	thi effci 

	

thud tbt 7th O:L*; 1984, OM. N. F. 203I431$3.. M. diJ th li j' 	 . • 	 . 	• 	• 	. 	 . . 	 15th Sire, I98S UO. o. 	 Jj th 	Airil. 	OM. N 	 Caro nihonties irc advtd to gitc due 	hr \ftfctcry pr, 	 . )I4'3E '.v, tted th 2th Octot, 	O.M. No, 2QU4J. tia it cij8l?4 thc 	 fomincu of dtie for he prcnLed entiie ii tic Noiii-t!si f.n the niiuc ef ; 	 I th ?hy, I97, 	h JUy. 	tSLh JUy, 	nJ O.M. Ne,. 	 WiE:fl U) 	 prQrtuion ill the cd pi, 	titirn to 9 	 nti1 tenn post nd oixre of  training 
&'cd th 1st Dffiber IOS 	0 M Wo I t t 3)''7 r U (B) dui he Thdiuy %. 	 bmd 

	

I 	
: 	 (iii) SpethI (Du)) All);n 

	

J"0N%-W9qv5 and facilitit§ Admissibleinou ecns t ctur 	 C1r1 Qçwtmmu Iv1j 	mp1j tiij 	ii iin intcr 1 	' Oernmnt 	'e 	N011 	itm !on 	 . 	'- 	 TA1 4  of  p;' NjaIind andTfliluril anJ 	 tn ifl ih Naiih Pn -  ReIQn 'i Dy) 

	

3 LT1rf of ATv1.h Ps - dh m1 Mzornm /ij in-un nd Niot r 	 1tCWPth .ii1l bc in 	 Py 5pi Piy n,or depu ijo' (.diiy) • 	Mn4 in3. Lidwep 	nd, Thee ordcr 10 ipp1y mmuk 14amk Alre(Iy beP 	WIho% UY Cil1t on Ii qUIW 	T 	on 
Arld 	

poe j ti N E roun.I, wher thcy re uiuonef n 1w N J 	 OII thJ the Lqtc or ih 	3 (DwY MIown pliii tO t!C din (enir1 CioerwncnI en'pIoyee 	kiduw offler nt All 	 /i)epwttoii (y All 	l 	Iy, ill trot 	3 sit)) pvt  POtC4 to Sikkitm 	 . 	 I1O11t11 I%II 	O In, h 	tie1 With ftom t.3l.P37, Spvc1ni ,1lowiko 
Speci1 Cornjx tory (lkvmoo LoUiy) Mlownce, Coirko A3Tw. 3 	 '3 enuo orLIfdepnftl 	 U flfld Ot1 AWII wOl b d(u%tn 	tdy.  

I'llerp will W ra Med Wnuro 3 	 f 	 - '3'3IC IIt3 OoV1t!it ClVitIQ vI)k))'c whii rc nicmb 	 ch J 	-1iO ottO 'cit or tcu and of2 	 diitcd TTibc mid tc thcwii dijibt t'ur the rttit ocLl (Dniy) Al'ow.footla30 ydrg orkvico Peilo& of le-uyok tiui idtlyl wukr thfr pari and 	ecptvd km jM)'nlvM Of iuMnv lrtx tnUc will be echidcd hi cuntJit. the tclitift, !)crod 	j 	 the teitc Tix Ac 	i3o drm pcudl (3)ut)) Alloiiie 
it)
oiiWkIion ottb fixcd tvnu1 03 erWeo incntfoned tthov ty be ttidcd 	 t'-o 133 — pcctl duty J10 t%cQ ; ill tiot hi. dti1 ihk thintt. penod to 	 I ttion ul thfr thic 	poibk 	 of lva i./tiinm 	und IS dy t thiie and be otid 30 daye in a year.The 

	

(kjiuttitioti of the Cntrl Covent iployce 	 tdlvn 	hto Iit adriussible duthig sti3pvisioa awlaitlint, thtte. Stti1cfUnon Ttrritorles of the North ttcm Je ian, s til generally be f6r 3 	 NO r13 2 	Cciitrel Co etliincni C i tlin ciiipkic hi iu Al! Indh ycart which en be Cxtnded in cxcepuonil cases in ciocnck fpubli ter 	 Thuisfet LiUbt!it)i on. their poiin to Anthuium & Nii.obar la!atld3 itl Lak- ve 	wdl a when the coiployce concrucd ts prepvd to stay lOnez, The 	 thadwcep iajr y with effeet from 24th May, 19S9, gninied llaud Spe- 	. üdnthThe dputauon allowance Will also COfltiU to be paid during the 	 cial Allowauw in fleu of Speizi! (Duty) Allowanc&. Sec Orders in Secuon 

	

- 	- 	-- ---- 	
. 	VoIthLs AppndL. 	 . 	 - - 	 - 	- 	 • 	. 	• 	 . 

1/ p Weightag for.  Ceiiiral deputatioulirnining abroad and special 	 . (Iv) Special CompInsatorvAJJoy 	• 	 -.. - 	mention in Confldentinl Reports: 	 . 	The reeonendations of the Fiflh Pay Commission have been accepted 	• 	. 	. - "1  1511tisficlory perfonnance of duties for the pscribed tenure in the Noth- 	 by the Government and Special Coneiatory Allowance at the ruNfiscd rates - 	- 	East shall be given due recognition in the case of eligible officers in the matter 	 haVe been madF effective from 1-8-1997. 	 . of— 	
For orders rordIngirn',:t ratcs ofSpecial Gompensaio,y promotion in cadre posts; 	. 	 allomiance—Sce Part V of this Compilation - HRA and Ccii 	 - 	.• •- 

deputation to Cenh tenure pests; and 	 - 	 (v) Travelling Allowance on fist appointment: 
courses of training abroad. 

	

	 - 	 .. 	 In relaxation of the present mies (SR 305) that tvehIing allowance is not  mdrnmssibk for Journeys underlakn an Connection With  illitmil appoulmnmer I in 

................................................. .-. 



y9 Agarajiur State. 

I 	 k 

Jho 	Offlcor, 
4 

18 lilatitul$onaIAiea,. 
Sh6l6edJcetS1nçjh Marçj., 

pc 

Now Delhi- 110016. 

\3 

al~2 :See .king Social Justice for irolonu lt;it ;nrimnI,; 8ii ice 199 in tli 
matters o career loss, transfers loss, Iismnci3j loss mental tostuic 
...rcarthng. 

Respected Sir, 

At the outset I beseech your kind penuission for ma to submit sny 3)pc3l 
before your kindseif, 	 I  

Oil I 6-09-2004, 24-11-2004 & 1 4-02-200 15 I as it H$>peak lo Il lo cot iiii ik- 
sionor, KVS 1orSoclal Ji1rtice' throuph proper ci 13tH 101. 1 flu I  1 501 idit t ii ty (lOCUS net iIiI '/ CD & evidenco documents fordotali Information & lint nnr,11101119 In II ins statler of (Mi 0(1 

s,racrsIsstnancIaI !oss & mental torture. I cubiniticU lot your kind Irdotin. 
• :9' perusal.and.cesary  action for Social Justice. Kindly do Social Justice an e;ily • 	as possbie ; Because for my 81 years mother, my two daughters & state Govt; cm- 

ployed my wife have been suffering much In Andhra Pradesh since May 2003 MoI(' 
• 	ever lam aurplun IntJiI achool from ApsIl 2005, RO kindly (JO Ilin ocIni .Ju -diee all na, ly 

• as possible, For which kind of act I will be grateful to you. I 	 I 

Thanking you. 

lIft Inilhlu III)', 

Station Agartala 

Date : 04-03-2005, 
	 c'i:i . Icus lint ) 

LLftiiesL 	
I 

1, 	Honouuible Chief JuRtice of lnthn, $tiprotne Coin I 
2"Hootbio PrIm Minister of Indi a.  
•"t'•?j 1'i 	 I•;. 

3 	1 lonous able Ministerol I IRD, 
•I 	 : 	••' •.• 	 S  

4. 	AU, Ilonoürabic Central Ministers wi io eps cscs itcd [toss i As 1(11 II t Pu adci i. 

leers 



/ 

/l'F()Ifl 	
Mx  WX 

P.'F.l 1 1(unar, 	 _. n  
l'et d ri ya V idyaluya —I, 

	

AR1'ALA. 	 I 

F ,  lo 	..- 
'l'hq.Dáputy Commissioner (Per!). 

>Kbndriya Vidyalaya Sangathan, 
New Delhi, ( ( 

	

	 I'

gSub: Requesting for change of place in surplus grounds and do social 
 I. 	justice for I)I'olong harassments ... regarding. 

Respected Sir, 

At the outset I beseech your kind permission for mc to submit my appeal 
before you. 

• 	I have been posted to KV No. 1, Agartala w.c,L 02-05-2003. On 
16-09-2004, 24-1 1-2004, 	14-02-0-2005 & 26-04-2005 I appcalcd 
representations to KVS for career loss, transfer loss, financial loss and mental 
torture. But from KVS, I have not got any justice. 

Later I got transfer to KV. ONGC, Agaflala on surplus groumids. I have 
81 years aged mother, she is bed-ridden and helpless. My vvil ie working :; a 
teacher in Vizianagaram dist. in Zilla Praja Parisliad (A. P. Govt.). And they 
were residing in Vizianagaram along with my two daughters. They were 
depended upon mc. 

So I humbly request you to consider my case with synlpatlmy ) an(l (ianskr 
mc to Visakhapatnaml I-Iydcraba(1/. I3hubaneswar/ Chcnnai/ Pune or any other 
near place. And' kindly do justice for unnecessary loss of my career. For which 
kind of act I will be grateful to you. 

'Ihanking you, 

Place: Srikakulam 	
, •: 

Datc:03-06-05 
• 	 • 	• 	\'niis laill-iltil ly, 

I iicluscd: FIvidence zcrox Copies. 	• • 	. 	1 
• 	 •\' 	 \3i 	 , 	 ,• 

A 

• 	,_-(1'.'l'. II. I'ii IIia i .) 
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To 
The Grievance 011 icer, 

KcndnyaVidyalaya Sangathan, 
N e w 22lhi 

j: Seeking '  Justice for unnecessay harassments since 1995 in the matters of 

career loss, transfers loss, financial loss and mental torture... regarding 

Respected Sir, 
Al the ouLsot I beseech your kind permission to submit my appeal betore youi 

kindsell. 	; 

 

/ 

 

I am working asTGT (sst,) in Kendriya Vidyalaya ONGC Agartala and I have 

been posted to North East Region w.e,f. 02-03-2003. I am post gridute in 

History and English, M.Ed; P.GMiplorna in Guidance and Councclling Atiira 

Pradesh State Medalistin Athletic Sports. I have produced 100%  results 

from I 996,to 2005 In classX CBSE Exams. P rid I have the honour to be the 

firstpersbn from KVS selected for"Film Appreciation Course" conducted by 
"National Film Archive of lndiau  and "Film and Television Institute of India" un-

der ministry of Information and Broadcasting, Government of India. 

Career Loss: in my 15 years service I have not received any charge sheet or 
notice regarding any case till date. " 

(a). lp 1997 AugJst I applied for the post of DIST. C0-OlDINA1OR in A.P. Open 
• t School Society, The Principal M. IV1.V.R.K, Sastry wrote on the applicalion that 

a disciplinary case is pending. After two yeats (lie same Principal had stated 
that no disciplinary case was pending. Due to all false alligatioris. I lost riry 
bright career for 2 years 

	

(b) 	Again in 2002 December I applied for the post of Principal in A P S W R E I S 
The Principal gave the certiicate only on the ldst minute of 16 12 2002 which 
was the last date for submission and.l lost an opportunity to submit the 
application 

4 



• •• 	
, 	 / 	

pageo2 	
I 

- 	( 	In KV Kunjuban and KV Salui also I applied for i i nqIvr pots but the Princ's 	4 	\ 
- , pals not followed the norms of KVS So I lost bright opportunities 

3. :- Transfers Loss: Igol injustice in transfers 2005, 2004, 2002 and 1996 years. 
Without slated any reason given punishment transfer to North East Region for 
3 years 

(a) 	in my trans(ere(ter (16 -04 2003 ) stated as transferred on PUBLIC 
INTEREST, 1 he Principal in hi latter (16 07 2004) sIdled as' transferred on 

)' 'ADMINISTRATIVE GROUNDS" the said letter (1 8/19 06 2003) was giri 
$çto me oç my request on 18-11 2004 only. In that letter clearly mentioned as " to 

çtdeliver to the applicant under acknowledgement" But the Irincipal riot 
taken' any acknowledgement and not delivered the important letter through 
proper channel in time 

I wish to bring your kind notice, my transfer from And hra Pradesh to 1 ripura 
state (Agartala) done by unfair politics and plans of Mr. G.V. Fama'na, Mr, 
Anand Rao, Mr. M.V.R.K. Sastry, Mr. BaI and others. For this I appealed on 
25th January 2003. But KVS not done impartial open enquiry, the enquiry was 
completely one sided, without foIIowin CCA CONDUCT RULES 1965, 
without cross examing the witnesses, without giving the enquiry repoit, without 
following husband and wife G.O. r by force all of sudden sent me to Agartala. 
The entire transfer process was illegal 1  undemocratic and by force. The 
transfer done on the basis of leakage papers. For my transfer From August - 
2002, they have done many plans, at last April, 2003 they have succeeded 
The enquiry completely turned up the case wrong way. The enquiry totally showed 
the partiality. Mr. MVRK Sastry had worked as PGT (English) in K.V. 
Kunjaban some time in the past. And I was transferred tothe same school 
by the influence of Mr. M.V.R.K. Sastry 'only to give continuous 
harassments to mc through his friends. 

A(L)) 	Fur,  [her, your kindaLtcnicn is requested to the following ii icidunts 'in wl U( Ii II 
underskjned had iecn mentnlly tot lured by the previous Principal Mr. M.V.l 
Sastry of K.V. 2, Nausenabad, when I applied for request transfer 28-09-2002, 
my application was forwarded by Principal stating that disciplinary case is 
conteniplated against me. The said case is dated: 27-09-2002, Letter No 
IPF-PTH/2002-03/KV-u(NSB)820 . Though I did not appl for the post olEdOca-
tion Officer in '1997 as claimed ,  by the Principal, he made false alegatin agst 
me., 	•. 	. 

• (c) 	In 1996 injustice was done to m'e by KVS in the matter of transfer. As per the 

2 	
1 



I 

transfer.order. 	date 05-08-96 	 pageno3 
byKvS' HQ, Iwas transIe,reJ to ky. Steel 

project, Vlsakhapat,ia,11 rho,.,gh I reported at K.V. Steel P'ojct Visakhapbtp,r1 
	

1 / lwasforcibIyset1to}<V028 

(d) 	
In February 2005 Ky, knjaban Principal not zillowed ino to apply br trahste ; to my home town, In 2004CJ5, SCsSio in I<V Kunjaban th(!w is no C) sect ion 
all D section classes are adjusted with Other classw, I) 	shown on it records only 1  there was no any. (acilit los for 1) section opening, no students or 
no teachers for 0 SeCtions, Even time table oW Sections riot macJo Butj,i 
April2005 on the papers shown asO sect 

lOS Closed in Ky Kunjabi,i Due to 
this administration probIens, I got double punishmri1 as I got surplus trns(er 
to KV. ONGC Agratala.. It was a financial loss oigovernmen .......................... 

	

4 	financial Loss 
.4 .............

.• 

5th Pay Commission arrears tii date not paid for the period of January 1996 to 
August 1996 

. My increment for one year (1996.97) was withheld for one year Without any11 	
r 	t 'eason 

	

(C) 	Again my.  Increment for the yedr 2003 was mIso withheld for 3 months Without 
• 	•: 	'• 	 . 	 •. 	 .' 	. anyreason' 	' 	, 

,',:4. 	
•:. 	 . 	 .. 	

. 	 . 	,J.. 

(d) .. Interim Relief and DA, arrears of July toSct)(te1L)e.•193t Ky. INS Kalinga 
not paid till date. 

(0) 
. I.R. arrears of period of September 1993 at KV Salua. not paid half oft arrears 

till date 

(1) 
. Double H.R.A. allowance from 21-04-2003 10 29-02.2004 at Ky-I, Agartla intentionally WlthhOIdft some months by Mr. M.V.Ry, Sastry's friends. 

	

() 	
Due to mental harassment and politics myself not able tocomplete (he PGDCA 
course in Andhra University1 Visakhapat,ii,1i in 2003, which was taken 
permissjo0 from the departme,t 	 . 

	

(Ii) 	
Due to false adminjs(ratie grond myself missed the bright abroad Opportu- 
nity of KV, Tehran 1  Iran in 2004. • 	 . 

VA 

-- 



( Z ML 

• 	

: 	 .. 	 •pageno4 	i 
5. 	Mental.Torture:Sincel995myselfandniy-(arnilymernbersaregettjng 

mental tortures intheformsof unnecessary memo's, unnecessary transfers, 
false allegations and intentionally created by unwanted situations. For this I 
expressed in my documentary film and ref )f( nrrtations of my fariiily riiernLtrs 
and myself. 	. 

I humbly request for your goodself to give justice for above as early as and appoint U) 

an equivalent post of Dist,Co-ordinator/ Principal of APSWRITIS in my home town Srikakulam 

or nearby places, because for more than 15 years of my service I have been serving outside 
my home town and the state Any pay compensation forprolong harassments suice 1995 to 
my family and myself. If it is not possible at least transfer nrc to KV, WaUiir or Srikalularrr 

'immediately within a month to serve my 82 years old mother. It gives consolation to her Inst 

years of life. And kindly provide all enquiry reports and complaints against me which was 
unknown to me till date. For which kind of act I will be grateful toyou. 

Thanking you Sir, 	• 	. 

Yours faithfully 

• 	 (P,T.H. Kumar) 

	

• 	TG.T,(sst) 
Station: Sitchar 	 Ky. ONGC, f\qartala 
Date 12-07-2005 
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l/H9N.[ i t  
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L\I 	I 	 I 	I 

3. 	

liii. 	'llrj/SpllI./tili.;. 	
• 

\t•)•f1,• '\l:'fur'lcni:iIc (\i/I) 	 I 
I tal(. i hil ill (1)1 )/MM/Yyyy)

I 	 LJJ 	b 12:] 	LY Li 	I 	I 
Ii) 	l.)ale o foppoiIllPuenlin I Cic;cpif post 	 [11 	[.-[.:__1 	( 	I ••\ I (ii) 	I );ilc nitiiiiing in the l'ivseiit I'iist: 

a.) lii the proent vicIy'iIaa 	
• 	[3iJT 	 I 	I ' 

III the )leseitt sialioll 
 

i.) 	Priorii' area (;lpf Ic tile hir those pitaleil 	 I 	I 	I 	I 	I 	I 	I I lasleiti Region/A / N I slinds 
Iltid Si:pI It tn/Very I lard Sla(itin) 

I )eitiI 	iii last ll':llisl'I/stsling 

'ni 

le:e;uuii 	 \tap, 

Slit,  

(inii,); hi n't)iii;'jiaip';li.i' 	- 	• 	l'IOutffl V (All.)l(y IOU (iP\tfl II 	p 	iI II,) 	I I) \ 	II lift 

if 	 C itipipi_Is (Set Iit;iitis'(htip; I 	''NI) 	 I' 'I ste p;le III) 
It) 	fi) 	l)i,ith iii S)tlpIse vhlIpippa itrhnI oF2 	'a r;a'till 

I li.,.11ii 	V/IS! I 
(ii) 	II' Ves. I );ile iii I )einisc 	•  

lIfl)/I\lSt!YYy\') 	
-- 

(I.) lOtiuiiinI ('i/N) 

Idite in Petite isp (ip before 31 .03.2i11)t,i) 

(ill )ait: idrelireniepit 
 

• 	 .73 



l) I 'citni who have completed thei tenure ill 

/ 	l'riority tireIt5 	(V/N) 

(,)thcr (See lnstruetlons,flr lull wing (idcs) 	 - 

(u(Lgoly(OLIt I)Rkhti(.odc I 	titiltitititi 	I 	nut A1 	ul'lt 

0) 
1 

: 

(III) ,  riiii c 	i 1 
. 	I1I L 	1 

/ 

ft 

L1J I 	i 

(see instructions br division code) 

iEfT 	LL.._IiIJ 
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[LiiIiiD 	 r 
I 	1 	 .! 	

1l'bcae till-tip ilu1ijiIivahI) 

I ott) 	 I 	I c 

7 	For OIliccIJe only(Io be billed in b)' Rcgioinul 01 lice) 
;l i, 	Y•. 

A) . 4.WIetherMD(i, )irounds accepted by Regional Medkal I I(iard ( V IN) 
I 	 t 	1 

l) 	Case o1:l)S1' verilicution (lone (YIN) 
1 i 

C) 	Cusc ol L'FR verilicatiout dune (YIN) 

I)) 	WitIhcr Perstin completed tenure in Priority at cas cri licaliun dt'un( 	N 

l)atcd 	
ign:tttire ii) Ay,ktautt ( onuInisit1utcl 

Ntc: Ml)( /l)SP/LIR /Vl IS/I lS/NlR veilicatitut certilicale may kindly be lilled tip it R() Icl 11ii1iud. 



8, 	(I uicc Vid)lIItyu(s) or StutIon() - 

f,,ci,,,ctlons 	klnpIo)ees 1110 CIihIC to "I'Il'Y either lr Lalia Sta.11uii 	r 	 UcIiiu) 't.Nn. 8,11.4,1 	4 III S1,. 8. A . 	Appikiitkms tilled in hr iiioi'e thun one hsc 	sIlrui .I:r. it', 8.1 ,'82 aniJ8.3wjll be sititiinurjh' rejscjsL 
li 	t 1' 	I 

8 	Vol Intia Station ti mskr - Chokt. 	'IdynItt) us I\ V / 01 tiu. ( odt. 
[within the sum 	station çwithin tIi 	kcgion) 
(Plc si se insti UUtons)'Jirl1 

I' 

EU 	I 	I 

E 	- 

82 	For inter Stat ion transfer * Choke StatIons S'I'AFI( )N ('tide 
I IlolU one 141,11flont 	iniothu ( 	itliin tic Rtgiiin)I 
(Pknst. ccc tnstructtmc,) ( 

Mv tI 	
I 

41 	
!' 	ji 	 , 

,li,ptI i it y 	1 

• r____[..-.-.-  .. i 
8.3 	For Iiiter Region trunstir - Choice Stntinn 	 . SIAFIUN ( ode 

I horn one statiui 	Uraiiother (oiside the Reinn)I 
(Please see instructions)  

• 	• . 	LI1.L..11:. 
I 

:.iii.i. 

('iIs'eisi 	ni 1sh't' thCFC spouse is NN -61 ,kiog  

0. 	1 hive von uivcii the declaration regui'dinp the 
liiipboniciii and Place nIpostiIlgolspiluse(V/N)  

I. 	I kivc 	nti ssht;iiiied a MC on the kirni 	V/N) 

I 	pe ottiisease certitied in the MC 	serleal lill tip cstk 

3. 	Relationship ot'thc patient with the applicant 1 	l'Ii.;e 	till 	up eussle 

13 



Ar' 
• 14 	In cac YOU want to be transtrred on mutual basis, • '' 	

'*. iii the samcealegory please spccily the name ol(lie 
counterpart, his/her Region I Station / KV code, post / 
sulject, 'whether he/shetilso has applied 
now lot' niulual ti'nnslet.' 

II. 
'çr ti4 (a) 	'I'hune of tl1c.counerpnrL:. ç '*':.'''' 

	

I 	I 	I 	I 	I 	II 	I 	I__i 	L...___!''iI 	l'l 	I 	I'"•' I'''I 	I' 
(b) Iitl 	SIiil/SncI/Mk 	

i 	h 	 [_ L.,.__1. 	I 	I )O 	c1 1 

\VIu.Alu..r M ddE i_ni  
, 	 I 

(d)PRLSI NI RFtGION 	P1(1 SI NI S I Al ION 	I'RI SI N I I V (01)1 / 	 l'( )" F I It I I) 	"_ 	'l 111.11 
i 	C ODL 	 Ut I III 101)1  

EL 	HH:. 	LHL 	LJ_. L ................ 

•. 	. 	 II I OR I 51111 I 
21 	R II 51111 II 

15, 	WhetIier e(cuntvr)art has tdso requested hir inututI IrinsIr. I'Ieasc stc Yes / No (V / N) [I 
Note: 	In case the apI icant or his/her counterpart is lund to be excess to requ irenient slui) ion. its per I t';inkr i 'dclii cc', I 	lu -- .1 	ii.) 

declare the Iltet ttbout,thesnmc and in the said circumstances, mutual l,'ttiish.r ni:cv not l'c 	ft'asiIcI: )cI'  pt.i! iii. 

I. Shri/SIKutn. 	 S/u -W/tc I'i, 	 •it 	1(1 UI" 	ii 11110 	hit 	it. 

information given in SLNo. UI to 15 excepting SI.No.7 of this application are correct and ili:ii the iucdic:cl ct'iIiii'air' \i.( ', i,I'i 
)ivcli since Ixina- ide and I cindcrstaiidtIuitwrong/suppi'cssctl infornintk'n shall rendcr cue I in) tic Fir di.cipl cmi  

also hereby declare that .1 wnhim not working in excess to I -equi lenIent in the presetit V id cI:ivn 

(Please strike out vhichcvcr is not applicahie) 
' 

Place: 	 (s- 	 • 	Signature :".-'--':'. - 

l)aie: 	 .- 	 • • 	'• 	 • • 	 • 	 Name  

Principal ni the Vidyalnyu in which lice applicant is working. shiccild state: 

t) 	wht'thei' tltt: teachet/stal 	member, is wop'kinc in excess to the sanctioned stall' ti'cueilc ill tIut,' Vi,k:cl;c..;c ill I I' 	om, 

lua'et in' let. • 	• 	 • 
h 	\Vlc&'ilcer ilce ie:cciccr/stal I' nicnihcr has eimnc1ilcted tenure 	 • 

lit i'riict'iiv Ai'ea i.e. NNR (incItiditg Sikkiiu)/A&N Island/I lard Slaticin/Vec'v I laid iaiiicc VN 

It' ''cs. iiuuihcr cmi completed yeats 

.VIcllcer lIce apiclk':uut is surplus tic' 
'clot , Slate V es/Nti (V/N) 

LIII 

Sicn;ciccre iii I lit' Pc 
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f DFICLARATION 
(kltitily 1111 (ho 11,11). innilnit lit hold Icilci s. Sit Ike out IvIlIvIlevel .  ( ii tiuti ,,1i1ulk itlili ) 	 - 

	

-'61C111111v,deelare (bitt lilypotis 	 k PRIsv illk I i I1li\1 ii Wit,414 411 	 ii 
5zJ\' (I'Iuct.)P 	C\ 	(, 	 ll)tii IIIIIU) 

	

sitee 	rl a\ 

(I )a Ic) I s/hcr lull oil ct. ttddrt' th Nuinc and l)ci go flu in ol unincd nh. '.upu 101 /dct iii ii 	. I i. nip k i ii u.0 It is ork:Ii 11ii itt 

• 	 1;;tttt. 

N tint. and OUlccIP.ci,t4.r.d 1.J4Hnncsc 	 Mann. and Addtcs'4 ot Inimi..dinti_ tipt.i liii UI I iu 

4-)c_Iitok.iuiaI Adclrc ol SpouoIr 	 or Rogitr.iLtuu_No n1 13u incc IPioktt'it 

NiC 	(t. 

'tgn ittil t. til liii. I flillIt,) I,.l_ 	- 	 • -'4 	 I  

Nuflie 	 . 
i)c'.iLn 111011 	 - ••ç..•% ( r 

/'tir Of/ui' :,.e only lii Av,idrlt'u I 
(tIikc out tt Iliellever is not au liihi ) 

* l)iscipliiuo'y case is pcndiiiJctiiittitiplttctI/ not icoding/not COfltCilli)Iiifcd againsi 

i/Sot/Knot, 

2I lie McIical Cciii Iicate/dccIara(iiin given in ihe application itscU is lioni (he eiilnptliiil ,iiiluii it'. 

3. 	"C 'ertilicti that the dciiIs mending entitleinctit lintS i'ui'nisht.'d by tie nliplicoill hit L.  i'cii 	elilil h,iii ii....... it 	. . 

I ii intl CttIICC I 

'I. 	'Sheihe wits on cave/ahsenl/nhent without pay thiriiii.t -. 	 :iiihi',iill I\tI' . liii 	1 	iii ii liIe 

( l'cii'iil  I 

'Jiiiic oh the Principal 
( )ltiee Seal 

I 	l.iNo. I 	It, ii siiiil 11 Iii 15 liliV(' Iii be tlitt'lte,I ittitl 	'i'i'Ifit,I by (lit' l't'iii(iiil IIIIIII ui,' t,,vht' II (III d'. 	I lilt 	-11 , 11,1 I 

llei - stiiI:iI luiieii'I/en,'t' itiutl ensure (hut (lie 4-1111-les iiunule by (lie n1i1iikiiiii tue ecu, vii  

juuliirti,:ulliuiu fIhlu',) In by lhe ulhphlt'ulnt 111111 duly cuuiiileu'sIuivd liv (lie I'ilcui-lii;il tt hi u,itiu,t-t ,tI'clIultuIcu' 	till,,, ,l!'itul' I 

i,t,hit'ltlii:uh Its well as vuiiiulcrslgniuig aiuhhuuii'l(y 

.\tislaiut ( 'tc,iuiuuissloncrs have ho vnsni't' lIutit lilt' tuuu'u't't.'( u'u'tuiIivtI poillIN .  nut pit Icu iii 'sl. Nn. ('(v), '/ :iucih 	u,ti1It lilt iii floll  

ul,,uvc iii Iclui't' anti spirit with respect in vuuiu'ic in be checked by the i - espvulive l'iic,tiiialc tt itluiti hun,. Ut',iuiii 

(1'I"/(I'I' A- ecuiuiuut Nuuunbei' also to lie dueckeul. 
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•1 	

:T. 
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itc):I .H.Oler fl.111 ol ,licc dJ::\ 	t(h Naltie alld l)csintt'i of 1111111611,11C SLIIIOI  

	

11.c 	• 	• 	 NiincutJ Addies 	in 	iI 	.. ci 	(Iecr 

• 	 AddrcS ,,  of S p.. 

..\. 

(3c 
z--'c 

SilnutuR? ul the I t pit)) cc. 	 O 

I sionalionon 	 c. Se3.s 

!•r 01)7cc u.%C n/i ill /tr,u/r/iu: I n/in/sit if 

•(SUike out 	iicitc' er is ns)( apphs ,u'Li 

	

CC 	• 7 ipiated' not )endi uflt it etititetrpi ted 

r(/t%i11 	 1CL 

*fl MctCaI Cctl ,tc1kcI tttOfl givUt in thc application usd1 is lrom it cusnip 

• 	'Cci1ieJ that the 	
ineIuditg entitlement points titritisited b the 	

. 	ti,i 

correct. 

4. 	Shhc 	ss in I:; 1 , ,çY.i.Ci1i 	vilItii 	I';:.. 	iiit 	 .. 	
•.i•.• 	d. 

• 	\ SlhC l'rittcip.tl 	 —_• 

PRINCIPAL 

cu frrq L 
.(pdDIYA "..C'Y.ALAY 

	

otC:l SLo. t to t and . to l 	ha%c to tiC CUCCkCII 	II(I 	lll(d I) 	uSC 	 •tii 	 11110 ih 	I III 	 'sI I a 

1rjiIihl interest/ct c 	ittl enurc that the eiutrie 	made by the :ul 	
tsuuuum' 	 ss t 

tnlurm:uhlOfl Idled iii i 	tli' 	pplicahlt huLl 4uly 	ou,ulCISigflCtI h 	ihe irtut' i1 	
11hini 	lion a.usI'l liii 

individUtI as well a c u uuuICrSig$hihig authority. 

• 	 2. A%iS(atit C uiiti'li' liCts it.0 	•tut CflSIhrC iIi:it tis 	correct required i'°' 	a: e 	.' . .: . 	•I 	.. ('Ic i. - liii 	uui,1deatut iii 

t'  

ao"C in kiter nul 1tirit 	
itlt rc9wct to Vlhtli( to he checked l, tilL lL'sL 	

..,1thui; ilsic I ,  

3. cprI(:19: ,\tCIflhihl \ lIlniler also hi IIC tticcheti. 
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Article 160 

2 	To liaise and monitor for quick disposal of all the 
grievances referred by SCISj_COrnrnlSS1On1M1flist1y of 

-HRD/ Pnms Ministers Office 	- 

To maintan liaison with the Chief Grievances Officer at 
au loities for-pply of 

required iniormation answeflflQUefleS and cieaiing 

doubs 	 - 

	

- 	 4 To allow personal heanng to the aggrieved SC/ST 
employees of the Sngathan if so ?equested for quick 
disposal of the grievances 

	

V 	ArticIe16O.-CELL FOR REDRAjFSEXU 
HARASSMENT COMPLAINTSBY WOMAN 

	

EMPLOYEES 	 -- -- 

In terms of the cuidelines and the norms laid down by the 
Honbie Supreme Ccurt of India and the Government of India's  

V 

 decision No.25 under Rule 3-C of the Central CMI Services (Conduct) 

	

Rules, 1964 as applicable to the employees of the KVS, a Committee 	-. i 	 V  

shall be constituted at the KVS(HQ) and one each in all Regional  

Qf1ces for the redressal of complaints of the woman employees - 

	

V 	 - 	alleging sexual harassment.  

V 	The Committee shall consist of one woman officer of the 	
V 	 V 	

V 

	

SangathaniRegion, one representative of an N.G.O. workin.g in the 	 - 

	

• V 	
field of women's w-effre and one more officer. 	V 

The Committee set u at the KVS(HQ) shall look into 
corn 

V 	V 	 'B', 
 

'C' and '0' categorj moloyees working in the KVS Headquarters. V 	

V 	 V 

The complaints 3cnsz all other '8' .'C and 0' cateqo employees 
u D n R. eaional  

	

Kendriya Vidyalayas 	 V 

ccrnna under Its urscc:cn. 

V 	 V 	VV•V_ 	 V 	 - - 	

V 	 •• 	VV__ 



f 
Anic!e ,.f 	 rc:e 158 

CHAPT.ER-X1X 

SERVICEASSOCIATIONS/JQINT CONSULTATIVE 
MACHINERY AND GRIEVANCE REDRESSAL 

- 

ArticIel57. SERVICE ASSOCIATiONS AND JOINT 
CONSULTATIVE MACHINERY: 

Detailed regulations governing recognition of service 
associations shall be as given in Appendix XLII(A). To promote 
harmonious relations and to secure the greatest measure of 
cooperation between the Sangathan and its employees in matters of 
common concern, a scheme of Joint Consultative Machinerj shall 
be introduced at the Headquarters and Re lonal s. The essential 
features of t e sc eme ror serro up such a machinery shall be as 
given at Appendix XLII' (B) an'd (C) respectively. 

Article 158. REDRESSAL OF GRIEVANCES: 
---- .- - - 

Pursuant to the instric;cns issued by the Department of 
Administrative Reforms and Pub'ic Grievances, Gmforndia, 

Kendriya Vidiaa 
Sangathart,rievance C&!s sha:i be created for the redressalof 
cublic/emolovee arievances at :ne .. rs.. ana in ai ecional 
Qffies The salient feawres sna.i be as under:- 

ACentral Grievance Ce-i si"all function at the KVS H.Qrs.. with 
the.Qty Cornrns;cner 

• Central Grievanes Cificen 	 - 

Each Recional Cffi-e sna. ravea Reajong! rvanceCe 
• and 	 Cfficrs of the Reccn cor.cernec 
shail func::on as the Eec:nai Gr;evances Officer .  

i" 	The main respons;b..:'.' c : -.e 
and 	.iRe :o a. 

• 
 

cr!evances ~Ithe 	 auz::;crecevedthroughperscr.j 
cc ese a ons cc 	 's e "sosoers ana suc' c et 

• . -. 

,arious sources. A. :e 	e. ances recevedT the oifice snail 
:;'te 3revances Officer Vfl! 19 

:ec:sionson gr:e.e' - :es 	:uvsr'ossb:, if neec e. 

-- '..-.-.-•-.-.-----•- 

Are 159 

crievances sh!l be referred to the oiicer/deoartment 
concerneojcraquick decision and redr.. 

With a view to providing opportunity to the empioyecs and the 
public to meet the Regional G'rievances Officer-on a fixed day, 
the Assistant Commissioner/Grievances Officer shaft, to the 
extent possibe, remain at the Headquart9rs on Wednesdays 
and keep apart two to three hours during the day for meeting 
the employees/public for presentation of their grie'iances. 

Sometimes grievances are also reported in the newspapers. 
Such grievances shall also be taken into account andIt 

redressed as quickly as possible. In case the matter relates to 
the Headquarters, the same shall be brought to the notice of 
the Central Grievances Officer. 

' 	 Aquarteyjoort shall be prepared to monitor tpçaress Qf 
disposal of public grievances. The Regional Offices will send 
the -quarterly return in this regard by the 2nd of the month foHowing 
the quarter ending in March, June, September and December, 
and the KVS HOrs. shall send the consolidated return he 

inistry y the 6 of the month. 

Article 159. CELL FOR REDRES$AtQFiEVANCE OF 
7P1 OF KVS: 

In order to ensure due consideration and timeiy redressal of 
the grievances of the employees of KVS be!crgin'g to SC/ST 
cateadries and to comply with-the orders issued by the G.bvt. of India 
from time to time in this regard, a committee comprisina the fccwifla 
officers shall be constituted at the KVS(HQ): 

) Dy. Commissioner (Admn.) 	 . Convenol 

Section Officer dealing with grievances 	- Menicer 

Official concerned dealing with grievances . Memcer 

The duties and functions of the Committee sna be as under: 

1. 	To cons:der arievaflces receved from SC'ST emcc.'ees 
cf KVS anc :he!r quick disposai. 

1r 

- 	 i5 
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,j MINU I hS 01 11112 ASSIS IAN I COMMISSIONLRS  S 

	

PENDING GRIEVANCES 	 : 

The Assistant Comm Issioners were asked to comply with the 'iils'I:rtictjonc issued 
by the'MHRD in April, 2005 for redressal of pending grievances e\poditpo1jI' It 
was dli'ecled that periodical reports must be sent to KVS[HQJ by cIu o d th I 3r dy of bach following month it was also clarified that iequHsts 101 tini1i and t mtters t whIchte pending In courts for adjudicaori do not QtEiance Ihese 'cases be disposed of immediately by giving appi opu ite and should not' be reflected in the statement of pending qi Ievaiiec 

- 

Matei s i elating to regular izaUon of inlervenri ig period, qi unt ol t i i.pui I 
allowance to physically handicapped, stepping of pay, giant of ¶i 5ft/ 

S 	 Ston sle shoUld be disposed of Immediately. Staff of ClOsed PlO RCt 5(i Or schools who have nbt been paid arrears as yet, should be paid their d'ue ;uIi 
obtaining an affidavit, from them to the effect that they have not been paki I.1u sanie. Transfer TA case In respect of teachers who have riot: yet joi'cI nay b 
sewed imrnedlateIy. Assistant Commissioner -s should report: conlI)Ii1fIc:y on settlement of pending 	evár 	 ldëJ ---by28 th 	biJr' 2Oi6. -. 	- 
The_Assistant Commissioners were also asked tosend aConsoIId)[(icI Iki, of gi 

rui to Dcp1ty Lonir  

	

for taking up IndivithiII\' 	'uIIu Ih - concerned Divisional Heads for early setUement. 

6. - Building as a Learning Aid:  



r 
	 • 	

" ' , 

No. 28034/2/97-Es1l(A) 
Government of Iiidia 

- 	Minisity of Personnel. Public Grievances & Pensions 
(Department of Personnel & Training) 

New I)ethi. the 1 2 J 	.1997 

OFFICE ME 1VJRO1bVNDUM 

• 	Sub: ' Posting of husband and wife at the same Station. 

The undersigned is directed to say that on the subject mentioned above, 

• Government has issued detailed guidelines vide O.M. No. 2$034/7/86-EsE1.(A) 
dated 3.4.1986. The Fifth Central Pity' Conimission has now iceonunended (hat 

not only the existing instructions regarding the need, to post husband and WIIC at 

• the sanic station need to be reiterated. it has also recommended that the scope .01 

these . instructions should be widened to include the provision that where pOStS at 

the appropriate level e;ist in the organization at the same station, the husband and 

wife ma 1  invariably be posted together in order to enable them to lead a noimal 

'family life and look after the welfare of the children, especially till the children 
are 10 ycars of age.' 

The Government, after considering the matter, has (lecicledi to accept this 

recommendation of the Filth Central Pay Commission. Accordmgly, it is 

reiterated 'that all MinistricsiDepartments should s1retly adhere to the guidelines 

laid down in O.M. No. 28034/7/86-Esit. (A) Dated 3.4.86 while deciding on the 

requests,for posting of husband and wife at the same station and should ensure 

• ' . that such posting is invariably done, especially till their children arc 10 years of 
age, if posts at the appropriate level exist in the organization at the same station 
and if no administrative problems are expected to result as a consequence. 

It is further clarified that even cases where only the wife is it zovjiiincnt crvant. 

the concession elaboiated in para .2 of this O.M. would be adiiiissit1e to the 

government servant. 



: 

4 1 licsc instrUcttori 	would 1)0 api ,licablc on1-y lo posts within tile safli .c 	kp ii tinuit 

4izid would not aPPlY on ippoin1rnnt uiidu i1i 	( Luthul S1i!thi 	cii uii. 

5. A copSr.f  this. Department's OM Iso. 2$03417186-Est1. 1  (A) Dated 3.46 1% 

ni.Aoed foi n.adv iJetuide and guLdantL 

6 Hindi Version of the OM is enLiosed 

Sd]- Ilkgibtc 
(1 hrinder 	ingh) 

Joint Secictary to (lie (3o,i 	01111(11 
hi No 301 1276 

To 

1 All Miiustiiesfl)epai Iments of the Gov..nunuit ol India 

2 Department of Women & Child Development 

3 l'he Naiional Comrmssi&n for \Vomen. 4, DeLndayal Upld11\ ay 	Iig ITO New  
Delhi 	V 

ii 	
1 	

I 

1 	 ,I 

SI 
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'It tittt't 4091 	 1 	 'c ' ii 	' UI 0 

	

j 	u ttwIchc 	mdi Ott Itt' i'U II 	tU 	'tOt, 	m 	Iii 	tt 	tWo 
e nit Ithidi vIIIin) ty Jut u n t'tCii rot 	ttm1r 	( 	- 

4 	1 he prori 	v 	r rd I 	' pt i'o. ii Uou c', un 
i coutnu itcLitvin of the Committec tic uj bc, i.p it d to 0 D< p u tnc 'ii ol 
Official LanLu  ige 

• 	 .• 

• 	S 	.. 	G.1.,-Dept. of Per. & Tg., OM. No. 372/30/2004-4 I'D. ill.. 
dated 138-2004 

Sligthening of Vigilance Machinery in Public Sector 
U nd ertakings and grant oflnccnt:.vcs to Chiefgi!ance Ouiiccr 

Ref. (1) •DoPT's O . M. No. 37813/98-AVD111, dated 114.2000. 
• 	 (ii) DoPT's O.M. No. 372/8/99-AVD-1I1, dated 18-1-2001. 

'(iii) DoPT's O.M. No. 372J5/2000-AVD-1I1, dated 14-6-2001. 
• 	 ' (iv) DoPT's O.M. No. 372/5/2000-AVD-I11, dated 

'5-9-2002. 
Thc.undersigned isdirected to refer to this Department's O.M. No. 

37813/98AVD-111, dated II -4-2000a'nd also to the O.Ms under reference 
• and to.clarify that the grant of Special Allowance of 15% to çVOs posted 

in non-me&opolitan cities is meant only for those Chief Vigilance 
Officers(CVOs) who opt for their grade pay. CVOs who opt for the pay 
ol the pact .uc not cligiblie to g.t spciil al1owtncc 

• 	 f 
- 

• 	c!., i)pt. oj.]'c'r. & Jrg o/f 	2goJ4/':()(l. 1,cu. (a), 

(lated 214-2004 

'<P.ostin., nf'I'j:.1 an,c. 	(1w. 	nit ¶;tcon 

'ih.e i utersigned is dircct.'ci it) ay that toe p;!cky cdhc Co'.e'iicni'nt 
• 	'. 	has been to give utmost importance to the etThatt.:cotoit Cf 	TCfl '  t'tct 

in all ettors  'and 'U wilks of life. KcePj.v :g this policy 	Ihe • 	 Government had issued ietailed guideiire about posting 'i husbitmd atid 
• - , wile at the same station vide O.M. No. 28034/7/86-F sit. A), datcd the .3rd 

• , 	April, 1986 and O.M. No. 28034/2197-Estl, (A), daled the 12th lime, 
• 	 1997(St. :Nos 370 r and 224 of /wanmp's Annual, 1986 and 1997 

• 	 respecrively). Attention of the Government, was drawn that the 
instructionscoutained in these Oftice Meunnianda are not being followed 

• 	in letter and spirit by the Ministies /Departinents even when there were 
• ' 	 no administrative constraints. Accordingly, it is impressed upon all 

• 	 Ministries / Departments that the guidelines laid down in the aloiesaid 
• ' 	Office Memoranda are strictly fo'lowed while deciding the request for 

• 	:', 	. 	' . posting of husband and wife at the same station. 

• 0 

•,• 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAI-iATI. 

1isc. ..PeUt1on go-o  577tO6 

0.A. No, 127/2006 

Shri Pillala Tirumala Harish Kumar, 

Applicant. 

- Vs - 

Union of India & Ors. 

Respondents. 

In.the matter of ; 

Written statement filed by 

the Respondent. 

-And- 
 
- 

In.. the matter of : 

Transfer Order No. F. 4-1/TGT 

(Sos.$t.)2006/KVS (Estt.-II) 

dated 14.7.06. 

-And- 

In. the matter of : 

The Assistant Commissioner, 

K.V.Sangathan, Regional Office, 

Silchar. 
- 	

.... Respondent. 

The humble Written Statement 

of the above named Respondents 

contd.... p/2. 
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1T RESPECTFULLY SHEVVETH :- 

That the Respondent states that on receipt 

of the copy of the application the competent authority 

have forwarded the parawise comments which is filed 

as under :- 

That save and except whatever is specifically 

admitted in the written statement, the averments and 

statements made in the application may be deemed to 

have been denied. 

Preliminery submission 

That Kendriya Vidyalaya Sangathan is a body 

setup by the. Ministry of Education Government of 

India and registered as •asociety under the Society 

Registration Act XXI of .1960 (referred as the 

"Sangathan"). For the functioning of the Sangathan 

a Board of Governor has been constituted and Education 

Code has been deduced in writing to provide rules and 

regulations for the Ker*driya Vidyalaya. 

The K.V. Sangathan has issued New Transfer 

Policy guidelines which came into force w.e.f. M -  

14.3.06. . AU employees of K.V. Sangathan are liable 

to be transferred and posted at any time and for any 

period as requirements of public service as Sangathan 

may dictate Transfer and Posting are a right of the 

Sangathan and would endeavour to exercise in the 

best interest of the students. 

contd.... p!3 . 
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These guidelines regarding transfer are meant 

essentially for the use of the Sangathan and do not 

vest any employee with any right. 

Objectives of the Sangathans transfer policy 

are :- 

1) 	To deploy available stuff in an optimum 

manner so that stuffs are evenly distributed accross 

region and schools with special regard to the students 

in priority areas. 

ii) 	To maximise the overall satisfaction level 

of its employees subject to the paramount need to 

protect academic interest of students. 

4) 	That the Sangathan has established Kendriya 

Vidyalaya at different stations in the Country and 

abroad. 

Parawise Comments :- 

That with regard to the statements made in 

the paragraphs 1, 2 and 3 of the application the 

respondent begs to offer no comments. 

6); 	That with.regard to the statement made in 

paras 4.1 to4.9of the application the Respondent 

state and submits that these are matter of records. 

The applicant, since transferred to Agartala once 

approached to the CAT Hyderabád Bench challenging 

the said order of transfer and the same was dismissed 

since the Applicant could not establish his case. 

contd.... p/4. 
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Thereafter, since joining at Agartala 

approached Local Lok Adalat with variàus grievence 

inter alia for settleihent of claim for arrears, 

increaments, HRA etc. in this regard the respondent 

states that this matters are on active consideration 

for am early settlement. 

The further claim of the Applicant to transfer 

him/reposting at choice station at Vishkapatnam which 

he initiated soon after joining at new place of posting 

at Agartala. In this regard it is stated that as per 

existing transfer policy 2003-2004,. 2004-2005 he was 

considered and in the current year Application for 

transfer on request 2006-2007 uflder new transfer 

policy which came into effect on 14.3.06 his appli-

cation was forwarded by .  the Regional Office to 

KVS (Hqrs.) along with other applicañS5 of the Region 

since received under endorsement from the Principal 

dated 14.4.06. But without confirming from the priority 

list so prepared & published as per schedule date 

mentioned in the Transfer guideline have filed this 

O,A. 127/06 without any basis. 

However, as communicated from the Regional 

Office the vacancy position submitted by K.V.S. 

Hyderabad Region 04 vacancies of TGT (s.st.) at 

different schools of Vishakapatnarn station existed, 

and 
As per priority list displayed in KVS website 

Shri P.T.H. Kumar got priority I in the station of 

his choice. 

contd.... p/S. 
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That the Respondent states that considering 

his priority position the Applicant has already 

been transferred to K.V. Vishakapatnam Nausenbagh 

vide Transfer Order No. F. 4-1/TGT(4os.St.)2006/ 

KVS (Estt,II) dated 14.7,06 and as such the relief 

sought for by the applicant is fulfilled. 

The Respondent further states that the 

Applicant is already being released from Agartala 

for joining in the new place of posting and the 

O.A. as such became infructous,, 

ii) 	That considering the facts and circumstances 

of the case the O.A. may be disposed. 

12) That the Written Statement is made bonafide 

and for the ends of justice. 

Verification.... 

FJ 
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AFFIDAVIT/N/R' 

I Shri S. Rajagopalan, Son of Seshainachariar, aged about 58 years, presently 
working as Officiating Assistant Commissioner in the Regional Office of Kendriya 
Vidyalaya Sangathan, Khanapara, Ouwahati, do hereby solemnly affirm and declare 
as follows: 

That I am the Officiating Assstant Commissioner of the Kendriya Vidyalaya 
Sangathan, Khanapara, Ciuwahati; as such I am acquainted with the facts and 

t is 

	

	circumstances of the case. By virtue of my office I am competent to swear this 
affidavit. 

That the statem ents made in this affidavit and in the accompanying application 

in paragraph - - 	are true to my knowledge, those made in paragraphs 
matter of records are true to my information derived therefrom. Annexures 
are true copies of the originals and groups urged are as per the legal advice. 

And I sign this affidavit on this the 	( th day of 	2006 at Guwahati. 

4 

Cs 
Identified by 	 DEPO5ENT 	C) 

Advocate's Clerk 

L 


